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 indicates  that  there  is  some
 serious  malaise  in  the  body
 politic  and  the  political  system
 under  which  they  are  living.

 Then  it  says:
 ‘Shri  Mahtab  has  of  course  been

 exposed  but  there  may  be
 many  more  in  high  places
 who  have  sufficiently  en-
 riched  themselves  and  are
 still  enjoying  their  positions
 of  power  and  authority.  Cor-
 ruption,  if  it  seeps  from  the
 top,  rapidly  contaminates  the
 lower  layers  of  our  social  and
 political  life;  and  that  is  why
 we  find  it  corroding  and  eat-
 ing  into  the  vitals  of  almost
 very  phase  of  our  social  and
 political  structure.’

 All  that  I  wanted  to  say,  I  have  said,
 Sir.  If  the  Government  means  busi-
 ness  at  all,  they  must  implement  the
 interim  report  of  the  Wanchoo  Com-
 mittee  and  also  take  the  suggestions
 which  have  come  from  various  good
 quarters  about  demonetisation.
 Thank  you.

 MR.  DEPUTY  SPEAKER:  Now  we
 will  take  up  discussion  under  Rule
 93  on  the  working  of  the  Food  Cor-
 poration  of  India.

 SHRI  K.  R.  GANESH:  Just  a
 minute,  Sir.  I  referred  to  the  Delhi
 raid  in  which  I  first,  said  architects,
 then  J  said  valuers.  I  would  like  to
 correct  myself.  There  are  40  archi-
 tects.  The  eleventh  is  coming.

 SHRI  INDRAJIT  GUPTA:  You  have
 been  named,  Mr.  Piloo  Mody!

 SHRI  PILOO  MODY:  I  may  be  per-
 mitted  to  refer  to  the  last  point  that
 he  mentioned.  What  is  it  between
 architects  and  valuers?  There  are
 some  architects  who  work  as  valuers,
 in  which  case,  we  call  them  valuers,
 just  like,  when  we  have  a_  planter
 working  as  Minister  we  call  him  a
 Minister.  If  he  is  a  horse-ranger  we
 will  not  call  him  a  horse-ranger,  we
 would  call  him,  a  Minister.

 MR.  DEPUTY  SPEAKER:  Anyway,

 we  proceed
 to  the  next  item.  Shri  Piloo

 ly.
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 DISCUSSION  RE:  WORKING  OF
 FOOD  CORPORATION  OF  INDIA.

 SHRI  PILOO  MODY  (GODHRA):
 Mr,  Deputy  Speaker,  Sir,  After  having
 hetard  Mr.  Jyotirmoy  Bosu  talk  about
 black  money  and  how  black  money  is
 generated,  I  feel,  Sir,  that  of  all  the
 money  unearthed  in  this  debate—
 something  like  Rs.  6,000  to  Rs.  7,000
 crores,—a  very  substantial  part  of
 that  must  have  emanated  from  the
 Food  Corporation  of  India.

 I  have  heard  many  fomous  names
 this  evening,  like  Shri  T.T.  Krishna-
 machari,  like  Bakshi  Ghulam  Moham-
 med,  Shri  Partap  Singh  Kairon,  like
 Shri  Hare  Krishna  Mahatab,  like
 Goenka,  like  Morarka,  like  Mundhra,
 like  the  Balmer  Lawrie  scandal,  the
 Shaw  Wallace  deal,  and  all  manner  of
 other  things.  But  all  of  these  pale  into
 insignificance  when  it  comes  to  the
 Food  Corporation  of  India  swindle.

 The  Food  Corporation  of  India  has
 perhaps  the  largest  turnover  in  the
 whole  of  Asia,  namely  Rs.  2000  crores;
 Rs.  2000  crores  goes  through  the
 fingers  of  the  coffers  of  the  Food  Cor-
 poration  of  India.
 5.56  hrs.

 Suri  K.  N.  Trwary  in  the  Chair.
 Rs.  2000  cores;  not  even  the  Congresg

 can  dream  of  that  much  money;
 Rs.  2000  crores.  Out  of  this  Rs.  2000
 crores,  several  crores  of  rupees  have
 disappeard,  evaporated,  were  stolen,
 were  eaten,  were  rat-eaten,  were  in-
 fested  leakeg  out:  I  do  not  know
 what.  But  out  of  Rs.  2000  crores,  seve-
 ral  crores  have  disappeared,  After
 having  collected  all  this  information
 on  the  Food  Corporation  of  India,  I
 have ti

 only  been  able  to  discover  and
 identify  about  Rs.  6  to  8  crores.
 If  a  person  like  me  so  far  re-
 mote  from  the  Food  Corporation
 of  India  can  identify  only
 Rs.  6  to  8  crores,  that  has  somehow
 disappeared,  how  many  more  crores
 must  have  gone,  which  is  in  the  know
 of  all  these  knowledgeable  colleagues
 of  mine  sitting  on  and  behind  the
 Treasury  Benches.

 Having  done  all  this,  the  fraud
 having  come  to  light,  we  find  that  the
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 Chairman  of  the  Food  Corporation  of
 India  has  been  trying  in  one  way  or
 the  other  to  whitewash  his  own  image,
 which  is  something  fantastic.  This
 Government,  particularly  the  Food
 Ministry.  (I  do  not  know  whether  I
 am  addressi:

 ng  She!
 Annasaheb  Shinde

 or  Shri  F  A  Ahmed)—but  I  cannot  un-
 derstand  it—have  permitted  the  chair-
 man  of  the  Food  Corporation  of  India
 to  continue  in  office  for  the  last  so
 many  weeks  in  spite  of  the  fact  that
 all  this  has  come  in  the  papers  and  it
 has  been  exposed  here,  and  the
 Speaker  of  the  Lok  Sabha  himself
 wrote  to  me  to  say  that  there  had
 been  ten  questions  answered  here  in
 this  House,  let  alone  as  many  as  may
 have  been  answered  in  the  Rajya
 Sabha,  and  he  has  been  allowed  to
 whitewash  his  own  image  by  going
 around  to  the  press  and  printing  ar-
 ticles  in  newspapers  going  through  a
 long  list  of  every  correspondent  and
 every  editor  of  the  paper.  All  this  at
 whose  expense?

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Yours  and  mine.

 SHRI  PILOO  MODY:  At  whose
 expense?  I  have  here  a  letter  that  has
 been  written,  calling  a  press  con-
 ference  at  the  Akbar  Hotel.  I  think  it
 is  too  funny  not  to  read,  and  with
 your  permission,  I  shall  read  it.  It  is
 addressed  to  the  Manager,  Food  and
 Beverages,  and  it  says

 “The  Chairman  of  the  Food  Cor-
 poration  of  India  is  arrang-
 ing  a  press  conference  on  20th
 September,  972  and  is  hosting
 a  cocktail  lunch.”.

 What  is  a  cocktail  lunch?  You  either
 have  a  lunch  party  or  you  have  a
 cocktail  party,  but  what  is  this  cock-
 tail  lunch?  Is  he  trving  to  give  to
 these  poor  journalists  a  three-in-one,
 all  in  the  middle  of  the  day?  Then,  it
 says:

 “The  number  of  participants  will
 be  from  45  to  50,  75  per  cent
 non-vegetarian,  25  per  cent
 vegetarian,  with  slight  varia-
 tion  on  either  side,  The  arran-
 gements  for  the  lunch  party
 may  please  be  made  on  the
 following  terms  and  _  condi-
 tions:—
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 Q  The  lunch  will  be  buffet-cum-

 eons
 at  the  rate  of  Rs.  30  per

 ead”,
 lf  he  had  only  brought  them  here  or
 come  here  himself  and  fed  them  with
 the  sandwiches  that  we  eat  day  after
 day  here,  he  could  have  fed  the  whole
 Lok  Sabha  for  that  amount  of  money,
 namely  Rs.  30  per  head;  and  the  head
 of  every  journalist  must  be  certain!
 very  very  valuable  to  be  fed  wit:
 Rs,  30  worth  of  Food.  But  this  does  not
 include  what  it  has  to  be  washed  down
 with  thereafter.  Then,  the  letter  goes
 on  to  say:

 “The  hall  will  be  decorated  with
 pots,  plants  and  flowers.
 Liquors,  cigars  and  cigarettes
 will  be  required  to  be  served.
 Only  cashewnuts  and  wafers
 will  be  served  with  the  drinks,
 Sales  tax  at  5  per  cent,  ser-
 vice  tax  at  0  per  cent;  and
 Permit  L  22  is  being  obtained”.

 46  hrs.

 Now,  in  order  to  entertain  these
 journalists,  for  whom  all  of  a  sudden
 he  has  discovered  great  liking,  he
 has  had  (a)  to  ask  for  permission
 from  some  authority  of  the  Govern-
 ment  of  India  or  other  that  he  be  per-
 mitted  to  serve  liquor.  I  do  not  know
 why  it  is  necessary  to  ask  Government
 whether  you  should  or  you  should  not
 he  permitted  to  serve  liquor.  But  this
 is  the  sort  of  police-controlled  state
 we  ere  living  in,  and  even  the  Chair-
 man  oi  the  Food  Corporation  of  India
 has  tocomply  with  it.  The  only
 tragedy  is  that  when  he  applies,  he

 oe?
 permit  and  when  I  apply,  I

 on’t.
 Then  he  has  to  apply  to  another

 authority  to  get  special  permission  to
 increase  the  number  of  guests  from
 the  statutory  minimum  of  50.  I  do  not
 know  that  there  was  a  statutory  mini-
 mum  of  50.  But  naturally,  when  the
 Food  Corporation  of  India  with  its
 budget  of  Rs.  2,000  crores  has  to  enter-
 tain,  it  cannot  possibly  entertain
 less  than  50  people;  it  has  to  entertain
 more.  So  special  permission  was
 given  to  the  Food  Corporation  of  India
 to  hold  this  great  press  conference  at
 which  the  Chairman  of  the  Food  Cor-

 poration  was  going  to  whitewash  his
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 {Shri  Piloo  Mody]
 image  by  telling  pressmen  that  he  has
 been  very  innocent,  he  has  been
 accepting  only  one  rupee  as  regular
 salary  for  the  whole  year.  Whereas
 the  free  house  that  goes  with  his  one
 rupee  costs  Government  and  the  Food
 Corporation,  along  with  furniture  and
 ancillaries,  Rs.  44,000  a  month.  That  is
 the  rent.  that  Shri  Shinde  or  Shri
 Fakhruddin  Ahmed-—I  do  not  know
 who  has  been  paying  on  behalf  of
 Sardar  Iqbal  Singh  for  the  privilege
 of  having  given  him  a  salary  of  only
 one  rupee  a  year.

 I  would  very  much  like  to  know—I
 am  sorry  that  I  am  a  little  late  because
 previously  the  income-tax  officers
 were  also  listening  to  the  proceedings
 —whether  Sardar  Iqbal  Singh  pays  tax
 on  this  house  rent  that  he  is  receiving
 because  according  to  the  law,  as  I  un-
 derstand  it,  he  is  supposed  to.  I  would
 :ecommend  to  Shri  Shinde  that  he
 finds  out  a  little  more  about  it.  That  is
 as  far  as  the  house  goes.

 Most  of  us  get  a  permit  from  the  Lok
 Sabha  to  buy  a  Fiat  or  a  Hindustan.
 The  Food  Corporation  of  India  has  so
 many  of  :ts  state  transport  cars,  staff
 cars  as  they  are  called,  and  yet  the
 Chairman  can  only  go  about  in  a
 luxury  taxi,  and  an_  air-conditioned
 luxury  taxi  at  that.  And  he  makes—
 God  knows  why—50  trips  to  Fazilka
 alone  T  do  not  know  what  is  there  in
 Fazilka  except  perhaps  that  they  have
 a  small  depot  of  the  Food  Corporation
 over  there.

 SHRI  P  K  DEO  (Kalahandi):  That
 is  his  home  town.

 SHRI  PILOO  MODY:  He  has_  been
 making—God  knows  why—many  trips
 to  Bombay.  I  do  not  know  why  Bom-
 bay,  because  there  seems  to  be  no
 over  abundance  of  food  in  Bombay,
 and  therefore  why  an  over-abundance
 of  trips  on  the  part  of  the  Chairman.

 Now,  the  pointed  facts  are  that  in
 every  conceivable  deal,  dealing  with
 everv  conceivable  commoditv  whether
 it  is  buying,  whether  it  is  selling,  whe-
 ther  it  is  under-selling,  whether  it  is
 under-buying,  whether  it  is  a  commis-
 sion,  whether  it  is  transport,  whether
 it  is  accommodation,  whether  it  is  any-
 thing  connected  with  money,  there  hag
 been  a  systemised  working  which  a
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 takes  a  rake-off  on  each  and  every
 operation  of  the  Foog  Corporation  of
 India.  I  have  so  many  facts

 oS close  that  even  if  I  were  to  continue
 until.  6  0’  clock  I  would  not  be  able
 to  go  through  them  all.

 In  one  of  these  interviews  that  was
 given  to  the  Evening  News,  in  which
 a  most  fascinating  and  handsome
 photograph  of  the  Chairman  was  pub-
 lished,  he  says  that  because  I  wanted
 to  eradicate  corruption  and  because  I
 wanted  to  streamline  the  organisation,
 I  have  to  move  people  around  and  this
 has  created  a  great  deal  of  resent-
 ment’.

 Sir,  it  ir  a  fact.  He  certainly  moved
 a  great  many  people  around,  but  in
 what  direction?  In  the  direction  of
 centralising  of  commercial  transac-
 tions  under  the  Chairman,  himself.
 This  is  one  singular  reform  that  has
 been  carried  out  in  the  last  year  or
 two:  this  centralisation  of  commercial
 transactions  dealing  with  the  Food
 Corporation  of  India,  all  tenders,  all
 sales,  all  purchases  under  the  Chair-
 man  himself,  and  thereby  I  think  he
 has  really  performed  a  masterpiece
 of  centralising  corruption.

 Now,  if  anybody  is  interested  in  eli-
 minating  corruption  from  the  Food
 Corporation  of  India  he  can  leave  all
 the  other  departments  alone  and  con-
 centrate  only  on  the  commercial  de-
 partment  centralised  under  the  Chair-
 man  of  the  Food  Corporation.

 Sir,  just  to  give  a  little  flavour  and
 a  taste  of  some  of  these  deals,  they
 really  are—

 MR.  CHAIRMAN:  Mr.  Mody,  it  is  a
 one-hour  debate.  I  hope  you  will  keep
 the  time  in  mind.

 SHRI  PILOO  MODY:  I  know  it  is  a
 one-hour  debate.  I  will  take  as  much
 time  as  necessary  and  the  rest  of  them
 will  take  the  balance.

 MR.  CHAIRMAN:  That  will  not  be
 fair  on  your  part.

 Shri  PILOO  MODY:  Take  the  ques-
 tion  of  mustard  oil.  unknown,
 unregistered

 People
 were  allowed  to

 submit  tenders  for  a  quality  of  mus-
 tard  oil  which  does  not  exist;  Agmark

 a
 they  call

 os  ihe
 market

 re about  Agmark  I  and  Agmark  ju
 this  tender  was  Agmark  TH,  and  the
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 tender  was  for  Rs.  0  more  than  the
 market  price  of  this.  I  do  not  know
 how  many  thousands  of  tonnes  were
 bought  in  this  manner,  of  an  unknown
 grade  of  mustard  oil.

 AN  HON.  MEMBER:  70,000  tonnes,

 SHRI  PILOO  MODY:  Thank  you.
 Take  sugar.  It  is  the  same  thing.  Take
 the  movement.  I  must  tell  you  about
 this  movement;  in  the  name  of  the
 emergency,  in  the  name  of  Bangladesh,
 in  the  name  of  refugees  and  in  the
 name  of  war,  the  Food  Corporation
 rushed  to  Assam  and  other  destina-
 tions  in  Assam  thousands  and
 thousands  of  tonnes  of  foodgrains
 which  were  not  demanded  from  them,
 which  were  not  requested  by  them,
 and  this  entire  operation  was  entrus-
 ted  to  Messrs  Malout  Transport  Co.  I
 do  not  know  what  this  Malout  means
 It  must  be  some  sort  of  composite.
 (Interruptions)  Tre  funy  thing
 about  this  it  takes  actually  only  about
 Rs.  2  a  bag  to  transport  this  grain
 from  here  to  there.  Nevertheless,
 Rs,  48,  four  times  the  commercial
 price  of  it  was  paid.  Four  times  the
 amount:  a  fantastic  amount.  Mr.
 Fakhruddin  Ahmed,  J  do  not  know
 where  you  are  going,  but  this  is  pri-
 marily  addressed  to  you.  Four  times
 the  price  was  being  paid.  The
 rules  are  that  when  a  transhipment
 takes  place,  the  transport  costs  are  to
 be  paid  at  the  other  end.  That  means
 that  they  were  paid  by  the  Food  Cor-
 poration  in  Gauhati,  and  these  have
 to  be  by  cross  and  order  cheques  ac-
 cording  to  the  regulations.  It  just  so
 happened  that  these  cross  and  order
 cheques  issued  by  Gauhati  could  be
 cashed  at  the  Food  Corporation  of
 India’s  headquarters  at  Kanpur  and
 turned  into  bearer  cheques.  So,  these
 cross  and  order  cheques  will  fill  the
 requirements.  Thereafter,  Kanpur
 obliged  and  turned  them  into  bearer
 cheques.  It  just  happened,  and  it  is
 quite  possible  in  India,  that  at  least
 20  drivers  are  called  Iqbal  Singh.
 (Interruptions)  At  least  20  drivers
 are  called  Iqbal  Singh,  and  cashed
 those  cheques  and  all  in  different
 handvritings.

 Then  there  is  the  question  of
 wooden  crates.  The  ceiling  for  crates
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 is  Rs,  20.  No  more  for  crates.  But  it
 was  given  for  Rs.  2l  to  some  syste~
 rious  fellow  from  Punjab  who  turns
 up  in  Uttar  Pradesh  and  opens  up  a
 shop  over  there.  Just  to  go  through
 there  notes  makes  my  heart  bleed
 Then,  50,000  tonnes  of  maize  were
 sold  to  starch  manufacturers  when
 the  prevalent  price  in  tre  market  was
 Rs.  65—-68,  t  was  sold  to  Messrs.  Anil
 Starch  and  Bharat  Starch  chemicals
 for  something  like  Rs.  63.99.  All  of  us
 have  been  trying  to  bring  prices  duwn
 but  I  do  not  think  this  is  the  place  to
 start  bringing  the  price  down.  Let  us
 start  providing  food  cheaply  to  all
 manner  of  people  who  ieally  need
 it  in  drought  and  famine  affected
 areas,  and  not  to  starch  companies
 wherever  they  may  be  located,

 There  is  centralisation  of  tender
 enquiries  and  opening  global  tenders
 in  which  all  manner  of  fiddling  goes
 on  by  allowing  some  tenders  to  be
 opened  earlier  and  others  being
 allowed  to  submit  their  tenders  later,
 so  that  juggling  of  one  sort  or  another
 can  go  on.

 In  addition  to  that,  sales  offices  have
 been  opened  all  over  the  country.  I  do
 not  know  what  these  sales  offices  do
 and  cach  sales  office,  I  am  told,  costs
 Rs.  30  —40,000  It  is  amazing  that  some-
 thing  like  30—40  girls  have  been  emp-
 loyed  for  the  purpose  of  running  these
 sales  offices.  Is  it  300  or  400  girls?  The
 Minister  can  clarify  in  his  reply—In-
 terruntions.)  The  present  requirement
 is  of  520.

 SHRI  VASANT  SATHE  (Akola):
 This  is  very  cheap.

 SHRI  PILOO  MODY:  He  has  finally
 understood  it.  So  many  things  have
 een  happening.  Promotions  have  been

 given  to  officers  with  retrospective
 effect,  not  once  but  twice.  I  do  not
 want  to  carry  on,  In  one  word  there  is
 no  conceivable  activity  in  the
 Food  Corporation  of  India  in  which
 the  fullest  use  or  exploitation  has  not
 been  made  for  the  purpose  of  draining
 that  organisation  of  its  vitality  and
 efficacy.

 Here  is  a  very  important  thing  about
 shelling  of  paddy.  The  current  rate
 was  8]  paise  per  quintal;  the  rate
 allowed  was  Rs.  2.25  paise  per  quintal.
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 The  current  rate  in  Haryana  is  6l
 paise  per  quintal.  (Interruptions)
 QTR.  What  does  it  mean?  It  is  for  shel-
 ling.  It  is  in  the  shelling  that  you
 make  the  difference.

 On  the  other  hand,  the  Gujarat
 Government  requested  the  Food  Cor-
 poration  of  India  to  release  some  food-
 grains  so  that  they  could  bring  down
 the  price  by  distributing  them  through
 fair  price  shops  and  this  is  the  quota-
 tion  that  the  Gujarat  Government
 were  given:  for  gram  Rs.  4].4l  where-
 as  the  open  market  rate  was  Rs.  25—
 Rs.  138.  The  supply  by  the  Food  Cor-
 poration  of  India  to  other  dealers  in
 the  States  was  at  Rs,  80—30.  In  other
 words  the  Gujarat  Government  must
 be  made  to  make  up  the  differences
 that  have  been  accruing  on  other  deals
 Gram  dal—Rs.  57  quoted  to  the  Guja-
 rat  Government,  open  market  price
 was  Rs.  43—50;  sold  to  traders  of  the
 Food  Corporaton  of  India  Rs.  8—43.
 Mung  Dal  price  quoted  to  the  Gujarat
 Government  Rs.  251.62,  open  market
 price  Rs.  93—230.  Sold  by  the  FCI  to
 other  dealers  Rs.  205.  Yet,  they  wanted
 Rs.  250  from  the  Gujarat  Government,

 In  Orissa,  in  Balasore  district...
 MR.  CHAIRMAN:  You  have  taken

 twenty  minutes;  please  conclude.
 SHRI  PILOO  MODY:  I  shall  take

 another  five  minutes;  may  be  less.

 Paddy  is  bought  from  the  farmers
 over  there  at  something  like  Rs.  50—55
 and  thereafter  resold  at  Rs.  125,  How
 can  we  possibly  ever  get  grains  which
 are  absolutely  basic  for  survival  at
 anything  like  the  prices  at  which  they
 should  be  available?

 In  conclusion,  I  would  like  to
 point  out  that  while  Mr.  Iqbal  Singh
 had  called  a  press  conference  at
 the  Akbar  Hotel  to  white-wash  his
 own  image,  the  Food  Corporation
 had  paid  an  advance  of  Rs.  4,000  to
 the  Akbar  Hotel  to  cover  the  cost.
 Unfortunately,  the  conference  never
 took  place,  because  the  workers  rea-
 ched  there  before  the  Chairman  and
 the  Chairman  thereafter  was  too
 afraid  to  go  to  the  hotel,  with  the  re-
 sult  that  the  press  conference  never
 took  place.  I  would  like  to  know,  who
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 is  going  to  pay  that  Rs.  4,000  and

 wnather
 ity  refund  Bee  avail- able.

 AN  HON.  MEMBER:  Mr.  Mody  is
 going  to  pay  it.

 SHRI  PILOO  MODY:  I  would  be
 certainly  happy  to  pay,  because  after
 all,  people  who  make  Rs,  6  crores
 in  one  year,  and  make  all  others
 look  like  amateurs,  will  not  mind
 getting  Rs.  4,000  from  a  poor  man
 like  me.  I  would  be  happy  to  donate
 that,  so  that  you  can  live  just  a
 little  better.

 I  believe  that  people  who  perform
 important  tasks  in  the  running  of
 this  country—and  the  Chairman  of
 Food  Corporation  of  India  is  cer-
 tainly  performing  a  very  important
 task—should  be  given  all  the  com-
 forts  that  are  necessary  and  com-
 mensurate  with  the  performance.
 But  there  is  a  limit  to  the  amount
 of  money  that  can  be  taken  away  in
 this

 particular
 fashion,  Therefore,  I

 appeal  to  you  to  lay  bare  tne e  facts
 that  you  have  discovered.  I  know
 you  have  discovered  some  facts  from
 the  CBI  enquiry  you  have  conducted,
 from  whom  you  have  received  a  re-
 port,  I  would  like  to  know  from  the
 Food  Ministry  and  the  Government
 of  India  why  to  this  date  Sardar
 Iqbal  Singh  has  not  been  removed
 from  the  post  that  he  occupies  as
 Chairman  of  the  Food  Corporation
 of  India,  because  I  have  it  in  my
 knowledge  that  he  has  already
 started  tampering  with  the  records
 in  order  to  do  whatever  he  can  to
 white-wash  himself.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  Sir,  Mr.  Mody
 in  his  speech  has  referred  to  a  gala
 cocktail  party  thrown  in  honour  of
 the  journalists.  From  my  experience
 as  public  relations  chief  of  a  public
 undertaking,  I  can  say  that  probably
 that  was  the  best  treatment  to  be
 meted  out  to  the  members  of  the
 fourth  estate,  because  they  are  very
 dignified  persons  and  it  is  the  cus-
 tom  in  every  public  undertaking.  If
 we  want  to  question  it,  we  must
 question  the  entertainment

 Eig
 item  which  all  public

 ea have,  under  which  thev  spend  la’
 of  rupees  every  year.  Food  Corpora-
 tion  is  no  exception  to  this.
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 The  Food  Corporation  was  created
 in  964  when  in  the  country  there
 was  economic  instability.  Government
 wanted  to  arrest  prices  and  create
 buffer  stocks  to  help  the  people.  But  it
 has

 happened
 that  there  is  no  buffer

 stock  for  three  years,  which  is  the
 cardinal  aim  of  the  Food  Corporation.
 Whatever  stock  they  have  for  the
 present  year,  the  officers  show  it  as
 buffer  stock.  I  may  be  wrong,  but
 these  facts  I  have  collected  from  the
 employees’  association  and  the  rival
 employees’  association  also.  They  are
 very  particular  about  it.  I  am_  not
 going  to  pinpoint  the  arguments  or
 counter-arguments  on  Iqbal
 Singh.  In  fact,  I  wanted  to  locate  him
 because  I  wanted  to  clarify  some  of
 the  points  I  looked  at  every  turban
 and  every  beard,  but  I  could  not
 find  him

 I  want  to  place  before  the  House
 one  fact  “Gunny  bags  scandal!  Thy
 name  is  FCI'”  There  is  enough  scan-
 dal  involved  in  it.  The  Food  Corpo-
 ration  gives  free  gunny  bags  to  mil-
 lears,  traders  and  businessmen.  The
 cost  of  each  gunny  bag  is  Rs.  3.50  and
 It  goes  to  the  black  market.

 The  FCI  purchase  gunny  bags
 worth  Rs.  25  crores  to  3l  crores.  Here
 is  a  resolution  of  the  employees’
 association  which  says  that  the  gun-
 ny  bags  are  sold  not  only  in  India
 but  also  outside  India  whore  a  gun-
 ny  bag  costs  Rs  7.  The  resolution
 says:

 There  is  scope  to  believe  that
 under  the  table  heavy  deals
 continued  to  be  made  at  high
 levels  while  ships  are  shift-
 ed  from  one  port  to  another
 causing  bunching  of  ships  in
 some  ports  while  some  go
 without  anv  work,  thus  mak-
 ing  the  whole  game  of  collu-
 sion  with  contractor’s  agents,
 stevedores  and  middlemen
 The  shippers  get  scope  to
 smuggle  out  of  the  country
 gunny  bags  and  sell  them
 there  at  double  the  price
 quoted  here.”

 The  emplovees’  association,  which
 represent  20,000  employees  of  the
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 Food  Corporation,  passed  this  resolu-
 tion  in  April  at  ther  Bangalore
 session,  and  we  cannot  close  our
 eyes  certainly  to  this  aspect.

 I  have  come  to  know  that  only  m
 the  last  week  of  June  2,000  tonnes
 of  wheat  had  to  be  carried  from  one
 port  of  India  to  Assam  by  air.  I  asked
 one  airline  official  what  would  be
 the  expenditure  incurred  and  he  said
 “more  than  one  crore  of  rupees”.  I
 want  to  know  who  is  responsible  for
 this,  the  Chairman,  the  Managing
 Director  or  any  other  official.  If  there
 38  any  inquiry  by  the  CBI,  or  any
 other  inquiry,  it  should  not  be  lmit-
 ed  to  the  affairs  of  the  Chairman  but
 should  cover  the  entire  machmery,
 a  machinery  which  has  been  corrupt
 for  the  last  so  many  years.  Whatever
 may  be  the  status  of  the  Managing
 Director,  ICS  or  IAS,  whatever  may,
 be  the  status  of  the  Purchase  Officer
 of  the  FCI,  every  deal  entered  into

 2
 these  people  should  be  inquired

 into.

 Today  one  employee  came  and
 told  me  that  a  contractor  who  is
 building  a  house  for  the  FCI  is  also

 building
 a  house  for  a  big  officer  of

 the  ्
 SHRI  S  A  KADER  (Bombay  Cen-

 g
 South):  Who  is  responsible  for

 is
 SHRI  SHYAM  SUNDER  MOHA-

 PATRA,  The  responsibility  les  on
 the  government  which  is  giving  place
 to  people  who  are  corrupt.  I  have  no
 doubt  that  both  Shri  F.  A  Ahmed
 and  Shri  Shinde  very  experienced
 and  dynamic  as  they  are,  will  cer-
 tainly  go  into  the  affairs  and  leave
 no  stone  unturned  to  find  out  corrup-

 oo
 wherever  it  exists,  and  root  it

 out.
 As  far  as  Wallace  Floor  Mills  and

 Anil  Starch  are  concerned,  the  pur-
 chases  were  as  follows:

 968  30.000  tonnes  of  maize
 969  25  000  aw
 970  20,000  क्र
 1971  25.000  =
 972  50,000

 All  these  years  it  has  been  done  on
 negotiated  tender  Probably  only  this
 years  it  has  been  stopped.  What  do
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 {Shri  Shyam  Sunder  Moha-putra]
 you  mean  by  negotiated  tender?  Pro-
 bably  there  wag  no  advertisement  in
 the  lowest  tender  was  not  accepted,
 probably  there  was  no  advertisement
 in  the  newspapers  in  India  or  perhaps
 the  sanctity  of  the  tender  was  vio-
 lated,  Wherever  there  is  negotiation,
 there  is  likelihood  of  corruption,  The
 hon.  Minister  must  go  into  it.

 I  have  come  to  know  that  Messrs.
 H.  K.  Dave  &  Company  got  a
 transport  and  stevedoring  contract  in
 Gujarat.  Junior  officers  were  sent
 because  if  the  senior  officers  were
 sent  they  would  have  certainly
 found  out  the  irregularities.  The
 FCI  could  not  find  any  alternative
 agent.  So,  the  same  party  was  again
 entrusted  with  the  agency  system
 for  transport  of  goodgrains  from
 Kandla  to  Ahmedabad,  Bhavanagar
 to  Ahmedabad  and  Jamnagar  to  Ah-

 =
 vad,  I  hope  this  will  be  gone

 into.

 _There  is  another  form  of  corrup-
 tion  and  that  is  the  moisture  in  the
 grain.  Whenever  wheat  is  supplied
 to  the  rrillers  5  per  cent  is  the
 moisture  gain  allowed  to  the  millers.
 But  what  about  wheat  that  comes
 from  dry  areas?  It  is  only  five  per
 ceat  there.  But  ten  per  cent  was  al-
 lowed  which  amounts  to  more  than
 Rs.  25  crores.  which  has  gone  to  the
 coffers  of  the  corrupt  officials  of
 the  FCI.

 Il  come  from  Orissa.  I  pass  through
 Calcutta  Railway  station.  When  I
 was  passing  through  Calcutta  once,
 one  FCI  officer  told  me  that  there
 is  a  scandal  in  the  railway

 aang
 at

 Rarrakrishnapur.  When  |  asked  him
 the  details  he  said  that  instead  of
 delivering  the  food  supplies  from  the
 FCI  depots  after  proper  weighment,
 the  FCI  allowed  the  millers  to  go
 and  take  delivery  ex  godown.  That
 mans  that  there  was  no  FCI  officer
 when  the  weight  was  taken  and  it
 was  left  entirely  to  the  millers  and
 the  businese  community  Now  they
 are  demanding  more.  FCI  says  the
 weight  is  so  much  while  the  millers
 say  the  weicht  is  sorrething  else.  So,
 there  is  corruption  to  the  tune  of
 Rs.  79  lakhs.  We  have  to  bow  our
 heads  in  shame  that  through  this
 vublic  corvoration  Rs.  6  crores  has
 gone  down  the  gutters  and  history
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 will  never  excuse  those  people  who
 are  manning  today  the  FCI.

 The  FCI  has  40,000  employees,
 There  are  direct  recruits,  Central
 Food  Ministry  transferecs,  State
 Government  deputationists,  deputa-
 tionists  turned  abso-bees,  State  cadre
 officers,  members  of  the  Ali  India
 services,  pay  and  accounts  office  em-

 0९९3
 and  employees  of  the  private

 sector.
 It  is  an  organisation  of  so  many

 people  and  that  is  why  there  is  no
 division  of  responsibility  and  there
 is  division  of  ailegience  also.  The
 Chairman  has  withdrawn  recognition
 of  one  Association  which  represents
 5,C00  employees,  A  few  dissidents
 have  now  come  out  and  they  are
 blaming  the  Chairman.  I  waderstand,
 these  people  were  henchmen  of  the
 Chairman.  Suddenly  they  staged  a
 dharna  before  the  Prime  Minister.
 They  are  now  going  round  saying.
 “That  is  what;  that  is  what.”  If  the
 Chairman  or  the  Managing  Director
 does  not  talk  across  the  table  with
 the  employees,  how  can  they  solve
 the  matter?  The  matter  now  is  that
 immediate  recognition  should  be
 given  to  that  Association  and  they
 should  sit  acress  the  table.

 Now,  the  position  is  that  the  em-
 ployees  have  made  the  matter  worse
 confounded.  The  employees  are  now
 going  from  door  to  door  telling  the
 people  about

 corrup
 tion,  The  em-

 Ployees  come  to  Members’  houses;
 they  go  to  press;  they  go  everywhere
 saying,  there  is  corruption.  I  want
 to  say  one  thing.  Within  ll  month,
 Mr.  Iqbal  Singh  has  not  eaten  the
 entire  money  of  F.CI.  It  is  a  chain
 reaction  starting  from  the  very  _be  a inning  of  F.C.I.  If  Mr.  Iqbal  Sing
 ig  found  guilty.  such  a  lesson  be
 given  that  no  Chairman  of  any  pub-
 lic  sector  undertaking  in  his  life-time
 will  ever  commit  this  mistake.

 Sir,  I  come  from  Ballasore  district
 of  Orissa.  Last  time,  when  I  went  to
 Orissa,  I  found  in  the  vaper  that
 foodstuffs  worth  ahout  Rs  3)  lakhs
 had  vanished  from  FCI  godowns  and
 other  zodowns.  I  was  surprised.  Balla-
 sore  district  is  in  pernetual  poverty.
 The  people  are  dying  without  food,
 There  was  cyclone;  there  was  flood
 and  there  was  drought.  Now,  after
 inquiring  into  two  godowns,  they
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 found  foodstuffs  worth  Rs,  7  lakhs
 had  gone  away.  I  would  like  to

 ge
 you  some  figures.  A.  B.  Rice

 ilis-foodstufis  worth  Rs.  2,834,000;
 D,  €.  Industries  Rs  5,25,000;  Mahavir
 Rice  Mills—Rs.  5,13,000;  Raghupati
 Rice  Mills—Rs  2,64,009;  D.  C.  Khan-
 delwal—Rs,  62,250;  Gopinath  Swain—
 Rs,  1,00,000;  Bharat  Commercial  Co.—
 Rs,  1,62,000;  etc.  etc.

 This  is  a  catalogue  of  details  I  have
 got  according  to  which  foodstuffs
 worth  Rs.  3)  lakhs  have  vanished.
 How  can  the  foodstuffs  vanish?  The
 foodstufis  do  not  have  their  hands
 and  legs  to  walk  from  Orissa  to  some
 other  zone.

 One  Assistant  Manager  in  FCI  in
 Baliasore  district  superannuated  in
 last  June  Orissa  Government  did  not
 want  to  cxtend  the  period  of  his
 service.  Someone  higher-up  came
 from  Orissa  and  talked  to  the  officers
 here  and  re-appointment  was  given
 to  the  same  gentleman.  On  the  issue
 of  that  particular  man,  his  conduct
 and  career,  as  to  what  he  was  doing,
 we  fought  two  election  in  96]  and  in
 97  in  Badrak  constituency.  The  man
 became  himself  a  symbol  of  corrup-
 tion  m  our  State  This  is  the  tvpe
 of  goings  on  in  the  FCI  The  ran
 who  was  not  given  extension  by
 Orissa  Govrenment  las  been  re-a
 pomted  by  FCI.  Who  is  responsib. fe
 for  that?

 I  submit  there  should  be  a  thorough
 probe  into  the  workings  of  FCI  Let
 us  not  hold  guilty  only  one  man  Let
 us  know  how  many  persons  are  in-
 volved  in  it  and  let  us  root  out  cor-~
 ruption  once  and  for  all.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  want  a  ruling
 on  one  item  that  in  the  last  few
 days,  we  have  been  facing  vigorous
 lobbying  in  the  Central  Hall  originat-
 ing  from  a  Chairman  of  the  public
 sector  carporation—may  be.  he  is  an
 ex-MP  or  an  ex-Minister.  I  want  to
 know  from  you  how  fair  it  is  and
 why  the  publie  sector  corvoration
 Chairman  takes  advantage  of  his  op-
 portunity  to  enter  the  Central  Hall
 and  0  on  lobbving  in  favour  or
 against.  What  surprised  me  most  is
 that  Ministers  even  phoned  me.  one
 sector  wanting  to  give  masala  in
 favour  and  the  other  sector  against.
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 I  do  not  know  what  is  the  reason.
 Whenever  we  get  some  material  of
 this  nature,  that  is  always  on  outcome

 .
 rternal  feud  I  do  not  know  about

 that.
 Rut  I  want  to  ask  this  Mr.  Iqbal

 Singh,  our  former  colleague  in  the
 House,  a  pleasant  man  to  talk  to,
 well-mannered  and  polite,  I  have  a
 feeling  that  he  has  overdone  his  job—~
 the  High  Command's  avproval  of  de-
 positing  2  anas  out  of  a  rupee  that
 was  collected  for  socialist  purposes;
 perhaps  he  exceeded  it  by  some-
 thing,  and  then  the  trouble  started.
 Congress  starts  with  the  letter  ‘C’
 and  corruption  also  starts  with  the
 letter  ‘C’  Congress  stands  for  corrup-
 tion  (Interruptions)  There  is  no
 doubt  about  it  The  FCI  Chairman
 may  be  a  small  fry  I  will  deal  with
 the  fountam  head  in  a  minute.

 MR  CHAIRMAN:  May  I  request

 oe  ie
 take  the  debate  on  to  a  higher

 ve

 SHRI  JYOTIRMOV  BOSU:  I  am
 trving  to  go  to  the  head  of  the
 fountain  Why  should  I  dwell  on  the
 bottom  of  the  fountain  where  poor
 Tabal  Srncth  lives?  T  am  talkirg  about
 the  ton  of  the  fountain-head  of  all
 corruvtion  in  the  country  This  FCT
 scandal  mav  surprise  manv,  but  not
 the  peovle  who  are  in  the  know  of
 things  How  Mr  Gokhale  after  get-
 ting  clearance  from  the  Prime  Minis-
 ter’s  secretariat,  could  tuv  Balrer
 Lawrie  &  Co,  paving  an  excess
 amount  of  व  #7  Iakhs—  a  sinking
 company!  (Interruntions)  IT  am  just
 saving  that  corruption  is  widespread.

 In  this  well  edited  Econemic  and
 Political  Weekly,  it  is  said  very
 nicelv:

 “To  get  rid  of  excess  stocks  the
 Corporation

 ”  The  Food  Corpora-
 tion  cf  India

 a  the  Corporation,  some  time
 around  970  hit  upon  the
 brilliant  idea  of  organising
 open  market  —  sales
 modus  operandi  to  beat  all,
 it  thought,  was  to  organise
 auctions  in  mandis  and  sell
 wheat  and  other  grains  to
 the  highest  bidder,
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 {Shri  Jyotirmoy  Bosu]
 “The  Chairman  of  the  Food  Cor-

 poration
 7

 went  on  record  as
 late  as  July  that,  given  the
 size  of  the  stocks  he  was
 holding,  famines  and  droughts
 were  things  of  the  past.  If
 prices  would  not  behave,  he
 would  immediately  enforce
 discipline  by  organising  big-
 ger  and  better  open  market
 sales  of  grains.  The  Chairman
 had  been  true  to  his  word.”

 What  I  am  trying  to  say  is  that  it
 is  a  part  of  the  big  net,  the  big  policy,
 the  decisions  to  benefit  a  particular
 class  and  thereby  get  benefit  to  fur-
 ther  their  political  cause.  This  man—~
 the  whole  thing—has  suddenly  come
 out!  He  was  one  in  hundreds.  That
 is  all  that  I  want  to  say.  I  have  stat-
 ed  many  times  here  about  Tulsian
 of  Karnatak  Corporaticn,  the  wool
 combers,  B.  K.  Shaw  of  jeep  scandal,
 R.  P.  Goenka,  Bansilal  and  so  many
 other  things.

 This  Food  Corporation  Act  is
 another  ambiguous  piece  of  docu-
 ment  in  order  to  grant  political  pat-
 ronage  of  different  types  There  are
 discriminations  between  Chairman.

 If  he  is  whole  time,  then  he  will  be
 enjoying  a  particular  thing;  if  he  is
 part  time.  he  will  not  be  entitled  to
 those  things,  This  is  how  they  have
 been  functioning.  We  cannot  under-
 stand  how  Mr.  Mohan  Kumaraman-
 galam  was  a  part-time  Chairman  of
 the  Indian  Airlines  Corporation,  a
 public  sector  unit.  and  here  you  see
 Sardar  Iqbal  Singh—may  he  live
 long!—becomes  a  whole-time  Chair-
 man.  We  do  not  understand  this.
 This  anomaly  must  be  cleared.  We
 have  seen  about  this  Jute  Corpora-
 tion  Chairman.  The  Minister  was
 under

 ‘2
 from  Bengal  politi-

 cians.  The  man  who  has  never  seen
 a  jute  plant  is  Chairman  of  the  Jute
 Corporation  We  do  not  want  to  go
 into  details.  The  FCI,  as  the  class
 character  of  the  Government  is,  has
 been  the  paradise  of  middle-men.  So
 also  Cotten  Corporation,  State  Trad-
 ing  Corporation,  etc.  Poor  farmers
 are  robbed  and  the  consumers  are
 also  robbed.  The  total  turn-over  in
 a  year.  I  am  told,  is  Rs,  .600  crores.

 The  Public  Undertakings  Committee
 of  this  year  has  given  some  interest-
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 ing  observations.  Storage  losses  in-
 creased  to  Rs.  2.96  crores  upto  1971+
 72.  Loss  of  foodgrains  in  transit  goes
 up  from  Rs.  95  lakhs  in  1965-66  to
 Rs,  7.80  crores  in  970-7l.  Subsidy
 from  the  Government  for  storage  and
 other  facilities—Rs.  69.98  crores,  Out-
 standings  from  State  Governments—
 Rs.  49.42  crores.  Outstandings  have
 risen  from  Rs.  33.60  lakhs  in  967  to
 67.90  crores,  That  is  the  position  with
 regard  to  this  Food  Corporation  of
 India.  Mr,  Piloo  Mody  and  the  friend
 opposite,  Mr,  Mohapatra—next  time
 he  would  not  be  given  a  ticket,  I
 suppose—have  dealt  with  it  very
 well,  Now,  I  quote  some  more
 figures,

 MR.  CHAIRMAN:  Please  do  not
 attack  your  comrades,

 SHRI  JYOTIRMOY  BOSU:  Now,
 infructuougs  expenditure  is  25  per
 cent—of  the  nation’s  money  which
 could  be  utilised  for  development
 plans—it  is  all  public  money—it  comes
 to  Rs.  25  crores  every  year  By  way
 of  gunny  bags  each  worth  Rs.  3  and
 the  flour  mill  owners  who  are  mak-
 ing  hay  while  the  sun  shines  and
 they  are  the  greater  beneficiaries.
 These  gunny  bags  are  re-exported  to
 Singapore  and  other  places.  They
 make  foreign  exchange  which  is
 preserved  there  for  the  purpose  of
 smuggling  gold  It  is  always  a
 transaction  and  Mr.  Fakhruddin  Ali
 Ahmed  Saheb  will  understand  these
 things,  I  hope.  This  is  how  you  are
 encouraging  these  things.  This  is  what
 is  happening.  Zonal  imabalances  in
 constructing  storage  depots,  leakage,
 in  national  buffer  stocks—these  are
 known  to  all  of  us.  The  question  is
 how  to  make  quick  money.

 About  the  Mustard  oil,  Mr.  Piloo
 Mody  has  already  said—  I  do  not
 wish  to  repeat  it—that  it  is  very
 strange  that  one  Prasad  &  Co.,  order
 suppliers  and  Annapurna  &  Co.  who
 are  not  even  registered  for  the  pur-
 pose  of  Sales  Tax  were  given  orders
 to  purchase  on  a  higher  price.  He
 had  plundered  the  country’s  money.
 From  the  order  file,  I  have  been  able
 to  get  a  copy  of  the  order  and  the
 order  file  where  Mr.  Iqbal  Sngh

 sage
 about

 a  deal  and  Mr.  J.  D.  8
 notes:
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 “As  desired  by  the  CCM  the  above
 information  75  also  given.”

 Then,  the  Chairman’s  PA  writes:
 “With  files  for  discussions  with

 Chairman.”

 After  discussion,  then  he  writes:
 “I  discussed  this  case  with  the

 Chairman.  He  may  now
 please  see  for  orders  on  the
 request  of  M/s  Bharat  Starch
 Factory  for  reducing  the
 rates  at  which  we  have  sold
 maize  to  them.”

 Then  the  Chairman  notes:
 “We  have  sold  maize  @  60.2l  per

 quintal  for  delivery  upto
 March,  1972,  Since  this  party
 has  also  sent  offer  during  the
 same  period,  stipulating  same
 conditions  and  delivery,  be-
 ing  a  small  scale  unit—we
 should  treat  them  at  par  with
 large  scale  units  in  provid-
 ing  raw  materials.

 We  may,  therefore,  give  to  this
 party  at  the  same  rate  of  Rs.
 60.2l  with  delivery  upto
 March.”

 This  is  how  he  has  been  riding
 rough-shod  and  he  has  been  doing  this
 job  like  this.

 Then  about  polythene  bags  deal.
 This  is  another  scandal.  There  is
 one  Calcutta  Commercial  Corporation
 where  by  manipulations  they  have
 been  taking  orders  for  polythene  bags
 to  the  tune  of  Rs,  .35  crores.  I  am
 told  some  people  belonging  to  cer-
 tain  political  parties  had  been  deeply
 interested  financially  and  materially
 in  that  company  and  there  have  been
 agents  serving  the  party.  Here,  Sar-
 darji  is  also  a  party.  Wonderful
 thing,  The  amount  involved  is  about
 Rs.  .35  crores.

 All  this  came  out  due  to  a  factional
 ht,  as  I  said  before  and  different
 Ibieg  are  working.  So  different

 ‘ings  are  coming  out.  We  want  to
 know~who  said  that?  I  think  Napo-
 leon  once  said,  ‘We  must  remember
 that  the  hand  that  rocks  the  cradle

 the  world’.  Sardar  Iqbal  Singh
 is  sitting  in  the  cradel.  let  us  find
 out  the  hands  that  rock  the  cradle!
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 I  do  not  know  what  is  the  internal
 fight  that  is  going  on,  somebody  else
 wanting  to  replace  his  chair.  I  can
 see  a  particular  section  working  vigo-
 rously  saying  that  he  is  very  bad
 and  another  section  saying  that  he
 ls  a  very  good  man,  We  understand
 that  these  have  come  out  because  of
 interna]  factions,  share  of  the  booty.
 So  we  want  a  thorough  probe  into
 the  whole  matter.

 I  have  read  once  about  the  Sarjoo
 Prasad  Commission  Report.  They  said
 that  unless  the  fountain-head  and
 the  source  of  corruption  at  the  high-
 est  level  is  tackled  this  will  be  of
 no  use,

 Finally,  Sir,  supporting  what  Mr.
 Mahapatra  said,  I  demand  that  there
 must  be  a  thorough  probe  into  the
 whole  affair  immediately.  Is  it  not  a
 fact  that  Mr.  Iqbal  Singh,  Chairman
 of  the  FCI  had  been  collecting  money
 for  the  political  party  to  whi ich  he
 belongs  and  he  had  retained  more
 than  what  he  had  been  allowed  to
 retain?  These  are  very  important
 points.

 भरी  दरबारा  सिह  (होशियारपुर)  :  चेयर-
 मैन  साहब,  मै  किसी  को  डिफ़ेंड  करने  के  लिये
 नही  खड़ा  हुआ  हूं,  लेकिन  एक  जरूरी  बात  की
 तरफ  मंत्री  जी  का  ध्यान  दिलाना  चाहता  हूँ,
 और  वह  यह  कि  सी०  बी०  भाई०  ने  एक  इनक्वा-
 यरी  शरू  की  चैयरमैन  के  खिलाफ़,  चाजंशीट  क्या
 है,  उसके  जवाब  को  देखा  कि  नही,  यह  भलग
 बात  है,  पर  मामला  सी०  बी०  शझ्राई०  को  चला
 गया,  ब  तमाम  फैक्ट्स  उन  के  सामने  चले  गये  ।
 तो  यहां  शोर  मचाने  से  क्‍या  होगा  ?  भ्राखिर
 उस  की  इनक्वायरी  होती  है,  भौर  भ्रगर  ऐस्टे-
 बलिश  हो  जाय  कि  करप्शन  हुआ  है  तो  ठीक  बात

 है  जिस  भादमी  ने  गलत  काम  किया  है,  उसको
 सजा  मिलनी  बाहिये  ।

 में  इल्जामबाजी  के  साथ  साथ  कुछ  और  बांतें
 झाप  के  साभने  कहना  चाहता  हूं,  भोर  वह  यह
 कि  ऐसा  तो  नही  कि  जैसे  ऐवीडेंस  दी  जाती  है
 झदालत  में  जा  कर  तो  वहां  सकंम्सटेंशियल
 ऐवीडेंस भी  होती  है  ।  कहीं ऐसा  तो  नहीं  कि
 ब्ेयरमन  के  नीचे  बैठे  हुए  अ्यूरोक्रेट्स  ने  मह  सब
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 [श्री]  दरबार।  सिंह]
 बवडर  खड़ा  किया  हो।  क्योंकि  जिस  तरह
 ब्यूरोक्रंट्स  काम  करते  है  उस  को  ढुगस्त  करने
 के  लिये  चेयरमन  ने  कुछ  कदम  उठाये  हों  झौर  उस
 से  नाराज़  हो  कर  यह  सब  मैनपुलेशन  तो  नहीं
 हो  रहे  है?  कहीं  ऐसा  तो  नही  है  कि  दशमियान
 की  एजेन्सी  को  वर्तमान  चेयरमैन  से  निकाल
 दिया  हो  जिससे  नाराज  हो  कर  यह  सव  गड़बड़
 घोटाला  किया  जा  रहा  हो  ।  क्योंकि  पहले  मैकू
 ग्रेन  जो  लिया  जाता  था  वहू  कमो  एजेन्ट्स
 की  मार्फत  लिया  जाता  था,  लेकिन  भ्रव  उस  दे
 मियानी  एजेन्सी  को  बन्द  कर  दिया  गया  ग्रौ<

 फूड  कारपोरेशन  सीधे  फ़ार्मर  से  प्रव  ग्रैन्स  लेती  है।
 सब  उन्होंने  ग्रेडिंग  मशोन्स  लगा  दी  है  जो  कि
 उनकी  ग्रेडिन्ग  करती  है  ।  इनकी  वजह  से  इंस्पेक्टर
 द्वारा  नाजायज़  पैसा  लेने  वाला  सिल्‍्टम  बंद  हो  गयी

 हो  भ्ौर  इसलिये  यह  सब  मैनपुलेगन  हो  रहा  हो  ।

 पहले  फूड  ग्रेन्‍्त  जो  खरीदा  जाता  था  वह
 फ्लोपर  भिल  को  वैसे  हो  बोरी  भ्रहित  दिया
 जाता  था,  जिस  बोरी  की  कीमत  3.  50  पैसे

 हीती  है  उस  बोर  की  कीमत  फ्लोआर  भिल  से

 वसूल  नहीं  करते  थे  चैयशमेन  ने  दत  सिस्टम
 को  बन्द  करने  के  लिए  सरक।र  को  लिख।  जिस  से
 सारे  प्रधिकार्त  दुखी  हो  गये  हों  ।  जो  15,  हद
 साल  तो  बड़े  बड़े  घाष  कारश्पोरेशन  में  थे,  जो
 सब  चीजों  को  निगल  जाते  थे  उन  को  ठीक  करने
 के  लिये  चेयरमंन  ने  कदम  उठाये,  कहीं  ऐसा
 तो  नहीं  है  कि  उन्होंने  ही  यह  सब  मैनपुलेशन  किया

 हो।  इसलिये  मेरी  सरकार  से  दरख्वास्त  है  कि
 उनका  भी  इंतजाम  कोजिये  जो  ‘5,  75  are
 से  वहां  बैठे  हुए  है  ।

 जैसा  कि  मैने  पहले  ही  झर्ज  किया,  मै  किसी
 को  डिफंड  करने  के  लिये  यहां  नहीं  खड़ा  हुआ्ना  हूं  q
 मर  सरदार  इकबाल  सिंह  मुल्जिम  हैं  तो  उनको
 सिकालता  चाहिये  q  लेकिन  इस  के  साथ  यह  बात
 भी  है  कि  जो  बड़े  बड़े  घाव  है,  ब्यूरोक्रेट्स  हे
 यह  खाते  जायें  और  उस  के  खिलाफ  कोई

 a
 झुनने  बाला  ले  हो,  मह  भी  नहीं  होना  चाहिय
 भ्रेमिनिस्टर  साहब  से  कहता हूं  कि  घ्राप  मेहरबानी
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 करके  अकेले  चेयरमेत  वाली  बात  डी  सौ"  बी७
 अाई०  को  न  दीजिये,  बल्कि  उन  भ्रफ़सरों  के  मामजे
 भी  सी०  बोग  झ्ाई०  को  दोजिये  जित  के  खिलाफ़
 इल्जामात  हैं  ताकि  सब  बातें  मुकम्मल  तौर  से
 आपके  सामने  झा  जायें  कि  कौन  कहां  खड़ा  है  t

 दो  हजार  करोड़  रुपये  का  यह  ऐम्पायर  फूड
 भिनिस्ट्री  के  नोवे  है  भ्रोर  कह  जो  काम  करने
 वाले  हैं  वह  कस  करते  है  ?  प्राइमेज  क्‍यों  हाई
 हो  रहे  है  ?  यह  उन्होंने  हो  कहा  है  जो  ऐसो-
 सिएशन  वाले  मेम,रन्डम  को  देने  वाले  हैं।  उन  के
 खिलाफ  भी  मुकदमे  चल  रहे  है,  लेकिन  में  उन  की
 तरफ  नही  जाता  ।  जो  सत्य!ग्रह  हो  रहा  है  वह
 कोई  फोर्थ  क्लास  के  सर्वेन्ट्स  नहीं  करते  है,  वह
 तो  सेकेन्ड  क्लाभ  के  सर्वेन्ट्स  है  जो  हआरों  रुपया

 तन्ख्वाह  वाले  हैं।  वह  जा  कर  प्र।इम  मिनिस्टर

 साहब  के  सामने  बेठे  है  1  वह  नही  बैठे  है  जिन  को

 पूरी  तरह  से  रोट्ट।  नही  मिलतो  है  खाने  के  लिये।
 वह  लोग  लड़  रहे  है  जिन  के  पेट  पहले  से  भरे

 हुए  है  ।  (व्यू  धात)  मेँ  भ्र्ज  करना  चाहता  हूं
 कि  वह  पहुंचते  किस  के  पास  है  ।  वह  उन  के  पास

 पहुंचते  है  जिन  को  मार्केट  से  निकाल  दिया  गया

 है  ।  किसान  जो  है  वह  अपने  तमाम  भ्रनाज  को
 मार्केट  में  सरकार  को  या  एफ०  सी०  ऑाई०
 को  दे  दे  श्रौर  दर्म  यान  के  जो  आदमी  है,  कमीशन
 एजेंट  उनको  निकाल  दिया  जाये  ।  सारे  देश  में
 जो  कमीशन  एजेंद  हैं  उन  की  क्‍या  राय  है  शोर  यह
 काम  कैसे  होने  लगा  है,  जरा  इसकी  भी  सफाई
 हो  जाती  चाहिये  ।  मुझ  को  न  किसी  से  मुहब्बत  है
 झौर  न  किस!  से  नफरत  है  t  में  आपकी  मरार्फत
 एक  बात  कहना  चाहता  हूं  कि  झाप  इस  की
 शिपिटंग  एन्क्वायरी  करायें  हम  इंटेग्रिटी  के
 प्रादमी  चाहते  है,  बेईमान  को  नहीं  चाहते  हैं
 अगर  कहीं  बेईमानी  हुई  है  तो  भाप  दोनों  तरफ
 से  देख  लीजिये  t  यह  नहीं  होना  चाहिये  कि  एक
 झफसर  चार  महीने  को  छूट्टों  ले  कर  कहे  कि

 मुझे  इधर  जाना  है  या  मझे  उधर  जाना  है,  छोड़ना
 है  या  नहीं  छोड़ना  है  भौर  चेयरसैन  से  छूट्टी
 लेकर  वहीं  घंस  जाय  भौर  कहे  कि  मुझे  यहां  रहना
 है  ।  यह  सब  बातें  बहुत  एहुतियात  और  बेलेन
 तरीके  से  करने  वाली  हैं  4
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 क्री  राम  सहाय  पांडे  (राजनंदगाव)
 अफसर  का  नाम  बतला  दोजिय  t

 att  ear  fas  मुझे  उस  को  बतलाने
 की  जरूरत  नही  है  1  मैं  पालिय्मेंट  में  नथा  हो
 सकता  हू  लेकिन  एम०  एल०  ए०  बहुत  दिना  से

 हूं  ।  मुझे  पता  है  कि  थहा  नाम  नहीं  लेता  चाहिबे
 लेकिम  समझने  वाले  समझ  जायेंगे  कि  कौन  है

 मुझे  पता  नही  उस  का  क्या  नाम  है।  (व्यू  धा।)
 म॑  मैं  सैगल  का  वाम  लेना  चाहता  हु  और  ने  डेविड
 का  नाम  लेता  हू,  किसी  का  नाम  नहीं  लेता,
 लेकिन  हमको  यह  सोचना  चाहिये  कि  किस
 से  यह  बात  की  जाये  हम  को  मौका  मिला  है,
 बेशक  सश्दार  इकबाल  सिह  के  फैसले  ने  ५ह  मौका
 पेश  किया  हो,  उन  के  कंस  में  दिश्व  हो,  इस  का
 फायदा  उठा  कर  यह  बान  सी  ०  बी०  आई०  को

 एन्ट्रस्ट  १९  दी!  ज(ये  कि  कौन  कौन  अ्रफसर  किस
 किस  जगह  पर  किले  किस  तरोके  से  काम  कर

 रहे  है,  किस  तरह  से  टेडर।  मे  गडबर्डा।  की  गई  है
 किस  किस  तरह  से  टेडर  भ्रागे  बढ़ाये  गये  है  या
 उनके  बारे  मे  क्या  क्या  काम  किया  गथा  है  |  इसकी
 शिफ्टिग  इ  क्वायरी  जरूर  होनी  चाहिये।  इन
 दोनों  चीजो  का  इकट्ठा  बरया  बाध  कर  दे  दिया
 जाये  ताकि  पूरी  बात  का  पता  चल  सके  कि  कहा
 गलत  बात  हुई  है  कहा  नहीं  ।

 शौ  झार उप्डे  शय  (घौरी)  सभापति
 महोदय,  जो  आरोप  सरदार  इकबाल  सिह  के
 खिलाफ  लगाये  जा  चुके  हैं  या  लगाये  जा  रहे  है
 उने  मैं  से  अगर  .0  फीमदी  भी  सही  हो  तो  मेरा
 मंत्र  है  कि  उन  को  तुरन्त  इस्तीफा  दे  देना  चाहिये
 झौर  उनके  इस्तीफा  देने  के  बाद  हो  सी ०  बी०
 झाई०  की  इन्कवायरी  होनों  चाहिये।  उस  के  उस
 पद  पर  रहते  हुए  निष्पक्ष  और  सही  जांच  नही  हो
 सकती  है  ।  इस  बात  का  प्रनुभव  हम  लोगो  को
 देश  के  कोने  कोने  में  है।  मेरी  माग  है  सश्का२  से
 कि  झबर  बह  इस्तोफ।  नही  देले  है  भोर  उन  में
 जरा की  हा  श्रौर  शर्म  नहीं  रह  गई  है,  तो
 ससकर  सन  को  बहा से  हटाये  भ्रौ६  तब  उन  के
 खिला  जांच  करने  ।
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 सरकार  से  मेरा  यह  भी  झाग्रह  है  कि  ज।च
 से  केवल  चार  विषय  दिये  गये  हैं  जो  कि  बहुत
 कम  हैं  ।  जितने  भी  आरोप  उत  के  खिलाफ  है
 उन  सब  की  जाच  होनी  चाहिये  |  यह  एक  पब्लिक
 सेक्टर  है  भौर  पब्लिक  सेक्टर  को  तजीर  बतना

 चाहिये  ।  समाजवाद  या  साम्पवाद  की  पहली
 आधारशिला  रखी  जा  रही  है  |  भ्रगर  उस  का

 नमूना  हमारे  देश  मे  पेश  नहीं  होगा  तो  उस  से
 किन  लोगो  को  प्रोत्माहन  मिलेगा  ?  जो  गैर-
 समाजवादी  है,  जो  गैर-परिवर्तनवार्दी  हैं,  जो
 ययास्थितिवादी  है,  जो  समाज  को  झौर  देश  को
 जहा  का  तह  *खतना  या  पीछे  ले  जाना  चाहते  हैं।
 इसलिये  इस  गे  उदाहरण  की  सजा  होनी  चाहिये  -
 मेरा  तो  कहना  यह  है  कि  झ्गर  इसके  लिए  कानूस
 में  भी  परिवर्तन  करना  पड़े  तो  वह  किया  जाये  q

 चाहे  सरदार  इकबाल  सिंहू  ही  हो  चाहे  दूस रे,  अगर
 पब्लिक  सेक्टर  में  ऐसे  कलुषित  आादर्मा  मिले  या
 दिखलाई  पडे  उन्हें  कर्ड!  से  कर्ड/!  सका  जो  हमारे
 कानून  में  हो  सकती।  है  देनी  चाहिये  t  उनके  खिलाफ
 24  आरोप  है  ।  ओपन  सेल  किया  है,  कइवे
 तेल  का  मामला  है  जिस  में  गड़बर्डी  की  गई  है,
 चीनी  मे,  दाल  में,  लकड़ी  क्रेट  मे,  मेज़  में,  चने  की
 खरीदारी  मे,  ध।न  की  कुटाई  मे,  प्रस्तावित  प्रेस
 कान्फ्रेस  म  सरदार  इकबाल  सिह  द्वाश  जो
 कनवैसिय  हुआ  है,  मजदूरों  मे  फूट  डालना,  कर्म-
 आरियो  का  दमन,  रिकार्ड  को  छिपाने  की  कोशिश
 शौर  खे  कई  सप्ताहू  छि  रहना  गबाहियों
 को  तथा  सबूत  को  मिटाने  की  कोशिश,  द्रांसफर,
 प्रोमोशन मे  चापलूसो  को  बहार,  कानपुर  से  गोहादी
 गलला  ट्रकों  में  ले  जाना,  पात्र  हुआ  रुपये  प्रति
 मास  टी  ए  सेना,  एयर  कड़ीशड  ले  जरः।  कार  के
 इस्तेमाल  का  मामला,  कुर्सी  मेज  प्रादि  का  छ.  सौ
 अनफाा  एड  बगले  के  नाम  १९  किराया  देना,  सकान
 का  भाडा  3,200  रुपया  माहवार,  मत्रिमडल  में

 फूट  डालने  का  प्रयास  करता,  प्रधान  सत्री  को  भी
 प्रभावित  करने  की  कोशिश,  एक  सीनियर  फीबि-
 में:  मिनिस्टर  को  अपने  पक्ष  में  करना,  शक्ति
 एवं  प्रधिकारों  का  पूरा  केन्द्रीयकरण,  ट्रक  ड्राईवरों
 को  बेयरर  चैको  ढारा  भुगतान,  आदि  ऐसे  कलु-
 वित  काम  है  जिन  को  आंखों  से  प्रोष्तत  मही  किया
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 जा  सकता  है  |  इस  तरह  से  24-25  प्रारोप  है
 जिनका  जवाब  उनको  यथा  सरकार  को  देता

 होगा  ।  इतने  गभीर  भ्रारोप  उन  पर  होने  के  बाद
 भी  वह  झ्रपने  पद  पर  क्यो  बने  हुए  है  ?  एक  मामूली
 कर्मचारी  के  खिलाफ  कोई  आरोप  हो  तो  उसे

 पहले  मुभ्नतल  किया  जाता  है  और  फिर  उसके
 खिलाफ  जाब  होती  है  t  उच्च  पदस्थ  भ्रधिकारी

 कुछ  भी  करे  भ्ौर  कैसे  ही  गम्भीर  अ(रोप  उसके
 खिलाफ  हो,  उसे  उस  पद  पर  बनाए  रख  कर  उसके
 खिलाफ  जाँच  पड़ताल  की  जाएगी  तो  यह  ठीक
 नही  होगा  ।  डबल  स्टैम्डड  क,  व्यवहार  बयो  ?

 सभापति  महोदय,  हमारे  देश  में  दो  तरह
 की  शक्तिया  काम  कर  रही  है,  एक  तो  सभाजव।दी
 विचार  धारा  वली  शक्तिया  और  दूसरी  गैर-
 समाजवादी  विभ्वारधारा  वाली  है  1  इन  घटनाश्रो,
 से,  इन  वाकयात  से  गैर  समाजवादी  शक्तियों  को
 बल  झौर  प्रोत्साहन  मिलता  है  यह  इस  बात  को
 सिद्ध  करती  है  कि  हमारे  देश  में  मिक्‍सड  इको-
 नोमी,  मिश्चित  भ्रर्थ  व्यवस्था,  जिसके  जनक
 स्वर्गीय  पडित  जवाहर  लाल  नेहरू  थे,  भ्रसफल
 सिद्ध  हो  चुकी  है  भौर  पूरे  तौर  पर  इस  मिक्स्‍्ड
 इकोनोमी  को,  मिश्चित  प्रर्थ  व्यवस्था  को  तिला-
 जलि  दे  कर,  इसका  तर्पण  करके  हमें  भागे  बढना
 पड़ेगा।  यह  मिश्रित  भ्र्थ  व्यवस्था  या  समाजवादी
 या  पब्लिक  सेक्टर  के  काम  पूजिवादी  व्यवस्था  के

 कुपित  सम॒द्र  मे  छोटे  छोटे  टापुझ्रो  की  भाति  बिखरे
 पडे  है  जिन  के  चारो  शोर  पृन्जीवादी  विक्षुब्ध
 लहरे  टक्कर  मार  मार  कर  इनको  निगल  जाना

 चाहती  है  भौर  इस  प्रकार  इन्हे  ध्वस्त  या

 झस्तित्वहीन  कर  देना  चाहती  है  t

 सभापति  महोदय  यह  फूड  कारपोरेशन
 की  बात  है  |  सिद्धान्त  के  ऊपर  न  चले  जाये।

 शी  शारक्षण्डे  राम  :  पब्लिक  सेक्टर  का
 भमासला  है  भौर  समाजवाद  की  भ्राधारशिला  रखी
 जा  रही  हो  तो  थोडी  सी  उसकी  चर्चा  जरूरी

 हो  जाती  है
 खास  मिगम  भी  एक  सावंअलिक  क्षेत्र  व्यव-

 साय  &,  जिसमें  i600  woe  पूजी  लगी  &
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 इस  में  ऊपर  से  नीखे  तक  भ्रष्टाचार  व्याप्त  है।
 इसलिये  मै  उस  माग  से  सहमत  हू,  उस  वाणी
 से  सहमत  ह्  जो  उठी  है  कि  इसकी  पूरी  जाच
 होनी  चाहिये  भौर  इस  विषय  में  पूरी  कारंबाई
 होनी  चाहिये  t  वह  नहीं  कि  केवल  एक  व्यक्ति
 के  खिलाफ  जाच  हो  बल्कि  भ्ाज  तक  के  जो
 झ्रधिकारी  रहे  है,  जब  से  एफ०  सी०  अाई०  नने
 काम  करना  शुरू  किया  है,  तब  से  लेकर  भ्रव  तक
 की  पूरी  कारंवाई  की  जाच  के  लिए  एक  उच्च-
 स्तरीय  जाच  आयोग  स्थापित  होना  चाहिये  भौर

 जो  रिपोर्ट वह  दे  उस्त  पर  कार्रवाई  होनी  बाहिये।
 खाद्य  निगम  मिलज्ञ  का  जन्नत  बना  हुआ  है,
 ठेकेदारों  का  स्वर्ग  बना  हुआ  है।  खाद्य  निंगम
 का  सम्ब  ध  मिलवालों  से  एक  दम  पमाप्त  होना
 चाहिए।

 बोरो  की  कीमत  की  चर्चा  हो  चुकी  है  ।
 क्या  इनको  पहले  देखा  नहीं  जा  सकता  था।
 एसोसिएशन  ने  भ्रपने  माग  पत्र  मे  इसकी  बडी
 चर्चाकी  है।  उसके  कुछ  शब्द  बहुत  महत्वपूर्ण है

 “There  ig  a  loot  of  public  money
 to  the  tune  of  about  Rs  25
 crores  every  year  by  way  of
 giving  gunny  bags,  each
 worth  in  India  about  Rs
 350  free  with  the  gunnies  to
 the  millers,  roller  floor
 mills,  traders  etc”

 बाहर  बहुत  सी  जगहो  पर  इनके  दाम  सात  रूपय
 तक  मिल  जाते  है।  इनका  कोई  हिसाब  नहीं
 है।  इस  जधन्य  लट  में  एक  उच्च  पदस्थ
 अधिकारी  शामिल  है  ।

 सभापति  महोदय  :  भ्रब  भाप  खत्म  करने
 की  कोशिश  करे  ।

 श्री  झारखंडे  राम  :  कितना  समय  देगे  ?

 सभापति  महोदय  :  यह  एक  घटे  का  मोशन
 है  और  बोलने  वाले  बहुत  है

 भी  झारखंडे  ww  :  दो  मिनट  तो  मिलेंगे  ?

 सभारति  महोदव  :  वे  तो  भिल  जायेंगे  ।
 लेकित  माननीय  सदस्य  कम  से  कम  समय  लें  तो
 ज्यादा  सदस्यों  की  एकमोडेट  किया  जा  सकेगा  1
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 st  area?  राय :  200  करोड़  रुपये  की

 लूट  ह.  तक  हो  चुकी  है।  25  करोड़  रुपये  की

 लूट  हर  साल  होती  है  और  पूरी  धनराशि  का  25
 फीसदी  भाग  करप्शन  के  रूप  मे  चला  जाता  है
 जहाजों  को  बन्दरगाह  से  बन्दरगाह  भटकाया
 जाता  है  भौर  उस  के  माध्यम  से  कलुषित  व्यापार

 चलता  है  |  पी०  एल०-480  के  बन्द  होने  के
 बाद  निगम  में  एक  जबर्दस्त  भ्रमरीकत  लाबी  इस
 पब्लिक  सैक्टर  अ्रडरटेकिंग  को  भ्रसफल  बनाने
 के  लिए  काम  कर  रही  है;  उस  को  पकडना

 होगा  ।  निगम  में  संगठित  क्रष्टाचार  ऊपर  से
 लेकर  नीचे  तक  फैला  हुआ  है  ;  उसकी  गहराई
 में  जाना  पड़ेगा  t

 निगम  में  पक्षपात  इस  हद  तक  है  कि  जो
 प्रपने  प्रादमी  है,  जो  यैसमेन  है,  उनको  हैड-
 क्वार्टर  में  रखा  जाता  है  और  भालोचकों  तथा
 समालोचको  को  दूर  फैक  दिया  जाता  है।  निगम
 के  केन्द्रीय  दफ्तर  मे  रिजनल  इमबैलेंस-क्षेत्रीय

 अ्रसंतुलन-कायम  हो  गया  है  ।  निगम  के  राष्ट्रीय
 चरित्र  को  हमें  बनाये  रखना  चाहिये।  भारत
 सरकार  खाद्य  निगम  को  i30  करोड़

 सहायता  देती  है।  इसकी  भ्रब  कोई  जरूरत  नें

 है।  यह  एड  बन्द  हो  ।  रेलवे  के  बाद  भारत  का
 सबसे  बड़।  उद्योग  है।

 में  मत्री  महोदय  से  दो  तीन  सवाल  पूछना
 चाहता  हूं  ।  श्री  इकबाल  सिंह  के  खिलाफ  जो
 अार्ज  लगाये  गये  है,  उन्होंने  उन  का  जो  जवाब
 दिया  'है,  वह  हम  लोगों  को  मिलना  चाहिए  ।

 सी०  बी०  झाई०  की  जांच  केवल  चार
 केसिजञ  में  क्यों  कराई  जा  रही  है  ?  टर्म्ज  प्राफ़
 रैफ़रेंस  में  वे  तमाम  भारोप  शासिल  क्‍यों  नहीं
 किये  गये  हैं,  जो  एसोसियेशन  े  झपने  मांगपत्र
 में  लगाये  श्रे  ?

 पन  सेल  सैंटर  को  प्रो  उंदुभाटन  ह््भा
 था,  सारे  देश  में  उत्त  पर  कुल  कितना  ष्यय  हा
 है,'उसके  किये  हमको  फ्ता  नहीं  चल  सके  है

 veer
 है  कि  मंत्री  महोदय  इस  पर  प्रकाश

 i
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 श्री  शिन्दे  ने  26  प्रगस्त  को  एसोसिएशन  के
 शिष्ट-मण्डल  को  जो  वचन  शौर  आश्वासन  विगा

 है,  उसकी  तफसील  क्या  है  भौर  कहां  तक  उसका
 पालन  किया  गया  है  ?

 क्या  पब्लिक  सेक्टर  ऐसे  ही  चलेगा  ?  क्या
 पब्लिक  सैक्टर  में  ये  काले  धब्बे  ऐसे  ही  रहने
 दिये  जायेगे  ?  क्‍या  इन्ही  लोगो  के  सहारे  स्टेट

 ट्रेडिग  होगा  श्रौर  समाजवाद  का  रास्ता  प्रशस्त
 होगा  ?  उन  को  उस  पद  पर  रखा  क्यों  जा  रहा  है?
 क्या  उन  को  वहा  से  हटा  कर  जांच  नहीं  कराई  जा
 सकती  है,  ताकि  उस  जांच  भौर  उस  के  नतीजों
 में  देश  के  करोडो  लोगो  को  विश्वास  हो  कि  बहू
 निष्पक्ष  जांच  हुई  है,  उस  में  किसी  प्रकार  का
 पोलीटिकल  प्रेशर  नहीं  पडा  है  भौर  न  ही
 कोई  पक्षपात  किया  गया  है।

 nv  hrs,

 शी  रास  नारायण  शर्मा  (धनबाद)  :  सभा-
 पति  भहोदय,  फूड  कार्पोरेशन  के  कार्य-कलाप
 सम्बन्ध  में  जो  विचार  हो  रहा  है,  म  देखता  हूँ

 कि  कुछ  साननीय  सदस्यों  ने  तो  इसको  एक
 व्यक्ति  विशेष  के  कार्य-कलाप  पर  बहस  बना
 दिया  है  ।  वास्तव  में  फूड  कार्पोरेशन  अपने  झन्द-
 खूनी  कलह  का  शिकार  है  श्लौर  वह  कलह  यह  है
 कि  उसमे  42,000  मुलाज़िम  है,  जिन  में  से
 15,000  भारत  सरकार  के  डेपुदेशनिस्ट्स  हैं,

 जो  फूड  एन्ड  एग्रीकल्चर  डिपार्टमेंट  के  कर्मचारी
 है  t  इन  18,000  लोगों  की  एक  एसोसियेशन
 है  झ्लौर  उस  एसोसियेशन  के  प्रभी  दो  प्रंग  हो

 गये  है  l  उन  मे ंसे  एक  झंग  से  चैयरमैन  को
 चार्जशीट  दिया  भौर  वह  डिमांड  नोटिस  सरकार
 के  सामने  जून  के  अन्त  में  धाया।  शौर
 सरकार  ने  2  जुलाई  को  सी०  बी०  भ्राई०  के
 सुपुदे  कर  दिया  ।  एक  तरफ  तो  जवाब  माँगा  झौर
 दूसरी  तरफ  2  जुलाई  को  सी०  बी०  भाई०  के

 सुपुर्द कर  दिया  t  हम  लोगों को  बहुत  से  पब्लिक
 सेक्टर  से  पाला  पड़ता  है  भौर  पब्लिक  सेक्टर  के
 वर्किंग को  भच्छी  तरह  से  हम  जानते हैं  कि  किस
 तरह  से  उसके  चेयरमैन,  किस  तरह  से  मैंनेजिग
 डाइरेक्टर  रहते  हैं  भौर  उस  के  क्या  ठाट  वाह  हैं
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 ओ  राम  नारायण  शर्मा  :
 झौर  किस  तरह  की  जिन्दगी  वे  व्यतीत  करते  हैं  :
 खैर,  यह  बात  तो  हुईं  V  एसोसिएशन  की  तरफ  से
 ये  व्याज  शाए  श्रोर  फूड  ऐंड  ऐग्रीकल्चर  डिपार्ट-
 मेंद  ने  तीन  दिनों  के  भ्रंदर  उस  के  ऊपर  सी०  बी०

 झाई०  की  एन्कवायरी  बैठा  दी  ।  यह  इतनी  प्राम्प्ट
 सरकार  है  ।  में  जानना  चाहूगा  कि  फूड  ऐड
 ऐग्रीकल्बर  डिपार्टमेंट  ने  क्या  भ्रभी  जो  महापात्र
 जी  ने  प्रप्रैल,  महीने  के  प्रस्ताव  को  पढ़ा,  उस  के
 ऊंपर  भी  इस  तरह  की  एन्क्‍्वायरी  बैठाई  है  ?
 भ्गर  बैठाई  है  तो  उस  का  क्‍या  फल  है  भौर  यह
 एन्क्वायरी  बैठाई  है  तो  इस  का  क्या  फल  निकला

 है  भौर  ये  सारी  परिस्थितियां  कैसे  पदा  हुई  ?
 ये  इतने  श्रधीर  लोग  है  कि  2  जुलाई  को  एन्क्‍्वायरी
 बैठी  है  और  प्रगस्त  महीने  मे  इन  लोगो  ने  प्राइम
 मिनिस्टर  के  घर  पर  उसी  डिमांड  को  ले  कर
 रिलि  फास्ट  शुरु  कर  दिया।  शौर  ये  कौन  लोग

 है?  यह  सब  गजेटेड  आाफिसर  है  1  यह  एसोसिएशन
 सैकिन्ड  क्लास  गज़ठेड  भ्राफिसर्स  की  है,  फर्स्ट
 क्लास  गज्ेटेड  प्राफिसर  उस  का  प्रेसीडेंट  है  ।

 यह  इन  लोगों  की  एसोसिएशन  है  भौर  इसी  ने
 रिले  फास्ट  किया  तो  हमने  पूछा,  हम  ने  चिटूठी
 लिखकर  के  दी  है  फूड  एन्ड  ऐम्रीकलचर  मिनिस्टर

 साहन  को  कि  प्राप  बताएं  भ्रभी  जो  हूंगर  स्ट्राइक
 प्राइम  मिनिस्टर  साहब  के  घर  पर  चल  रहो  है
 इस  हंगर  स्ट्राइक  में  कौन  कौन  से  लोग  शामिल

 है  ?  वे  लोग  ड्यूटी  पर  हू  या  ड्यूटी  से  गैर
 हाजिर  है  ?  छुट्टी  पर  ह  या  ड्यूटी  पर  है  ?
 इसका  जवाब  नहीं  मिला।  (ब्यवधात)  वे

 स्ट्राइक  पर  है  तो  उन  के  ऊपर  क्या  कार्यवाही  की
 जा  रही  है  ?  सरकार  के  फर्स्ट  क्लास  भौर  सैकेंड
 क्लास  गजड्ञेटेड  भ्राफिसर  उस  डिमांड  को  लेकर

 स्ट्राइक  पर  हों  जिस  डिमांड  को  तीन  दिनों  के
 अंदर  सरकार  ने  सी०  बी०  प्राई०  के  सुपुर्द
 कर  दिया  है  तो  ऐसी  हालत  में  सरकार  कौन  सी
 कार्यवाही  कर  रही  है,  यह  मेरे  जानना  चाहा
 था  सरकार  के  फड़  ऐंड  ऐग्रीकल्चर  डिपार्टमेंट
 से  ।  इससे  यह  जाहिर  होता  है  कि  इस  के  हित  पर
 किस  तरह  से  चोट  लगी  है  1  इन  के  हित  पर  चोट
 खगी  है  भौर  व्यवसायी  वर्ग  के  हिंत  पर  चोट  लेगी

 (Dis.)
 जिसकी  वजह  से  बहुत  से  लोग  घायल  है  ।

 वह  व्यवसायी  मंडियों  के  है  ।  भ्राज॑  तक  फूड
 कारपोरेशन  का  सारा  गल्‍्ला  मंडियों  से  खरीदा
 जाता  रहा  है  भौर  इस  चेयरमैन  ने  एक  साल  के
 अंदर  मंडी  वालों  को  प्रलग  कर  दिया  ।  इन्होंने
 सीधे  ऐग्रीकल्बरिस्ट  से  गल्ला  लेना  शुरु  किया  ॥
 उस  के  लिए  मशीनें  बैठाई  जिसमें  कि  झनाज  ण्क
 स्टेंडर्ड  को  हो  ।  पहले  इन  के  इसपेक्टर  मंडी  वालों
 से  सोदा  करते  थे  भोर  अपनी  नजर  से  66  से
 लेकर  76  रुपये  के  बीच  का  भाव  तय  करते  थे  1
 66 से  76  के  बीच  क्या  भाव  होगा  यह  मंडी  वाले
 झौर  इंसपेक्टर  मिल  कर  तय  करते  थे,  उसमें  बाहे
 जो  भाव  वह  तय  कर  दें,  66  का  76  हो  जाय
 76  का  66  हो  जाय,  यह  उन  के  हाथ  में  था  t

 इन्होंने  मशीनें  बैठाई  और  स्टेइंडे  का  गल्ला  लेना

 शुरु  कर  दिया  ।  जो  उसमें  कचरा  निकलता  था

 यह  ऐग्रीकल्वरिस्ट  अपने  घर  ले  जाता  था  7
 इस  तरह  का  काम  इन्होंने  किया  t  भौर  फिर  पहले
 मडी  वाले जो  देते  थे  वह  फूड  कारपोरेशन  ले  लेता
 था  ।  झब  इन्होंने  मशीन  बैठा  दी  और  कहा
 कि  इस  मशीन  से  तोलो,  मशीन  से  नाप

 करलो,  मशीन  हर  चीज  को  देखगी  |  इस  मशीन
 के  बैठने  से  यह  हुआ  कि  जो  हमारे  एफ०सी  ०भ्ाई०
 के  भाई  लोग  थे  उन  का  धन्धा  मर  गया,  जो  व्यव-
 साथी  और  इंसपैक्टर  लोग  थे,  दोनों  का  धन्धा
 भर  गया,  उसके  बाद  दोनों  मिलकर  जो  हमारे
 विरोधी  दलों  के  भाई  हू,  उन  के  यहां  दरबार
 करते  है  और  दरबार  कर  के  इतना  लम्बा  चौड़ा
 तूफान  खड़ा  किया  हुआ  हैं,  जैसे  सरदार  इकबाल

 घिह  के  झाने  की  वजह  से  यह  सब  कुछ  हुभा है  ‘
 उनको  झाये  हुए  12-13,  महीने  हए  &  दन  2

 भहीनों  के  प्रन्दर  सी ०  बी०  झ्राई०  की  एन्नवायरी

 बैठ  गई  है।  हमारे  भाइयों थे  कहा कि  इसको
 हटा  दो,  जब  आार्जशीट  दी  है  तो  डिस्मिस  कर
 दो--ये  खेल  तमाशें  तो  रोज  होते  हैं।  सभापति

 जी,  मैं  सरकार  के  यह  जानता
 भाहता  हू

 कि

 ऐसे  फिस्स,  कौ  कस्ड  क्लास  हैं,
 जिल्होंते  ये  सारी  डिमांग्इ्स  तैयार  की  हैं,  मैनेशिग

 शाइरेक्टर  के  भाकित  में  बैठकर  ये  सारे  काम

 हुए  हैं,  मैनेजिय  डॉइरेक्टर  भी  एक  भाई?  चु
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 एस०  झाफिसर  है--पिछले  साल  प्रगस्त  में
 प्राइत  सिनिस्टर  मे  एक  झार्डर  दिया  था  कि  जो

 डेपूटेशनिस्ट  है  थे  या  तो  इस्तीफा  दें  भौर  इधर
 झाप्ट  करें  या  प्पने  डिपार्टमेंट  में  श्रपनी  सब्सटे-
 नंटीव  पो  ट  पर  जापिस  जायें।  ये  सज्जन 4  महीने
 की  छुट्टी  लेकर  दिसम्बर  में  वापस  भाये
 और  दिसम्बर  में  इस्तीफा  दे  दिया,  फूड  कारपो-
 रेशन  की  एफिशियन्सी  का  वह  नमूना  है  कि
 दिसम्बर  से  लेकर  भ्ब  सितम्बर  आ  गया  लेकिन
 इस्तीफा  भ्रभी  तक  मजूर  नहीं  हुआ  और  वे
 मैनेजिंग  डायरेक्टर  साहब  भ्रभी  भी  दो  नावों  में
 पांव  रखे  हुए  है  1  वह  चाहते  है  कि  एडीशनल
 सैक्रेटरी  की  पोस्ट  पर  उन  का  प्रमोशन  हो  जाय,
 यदि  नहीं  होगा  तब  वह  इस्तीफा  देगे  ।

 1707  ‘hrs.

 (Mr.  Deputy-Speaker  in  the  chair.]
 उपाध्यक्ष  महोदय,  प्रश्न  यह  है  कि  ऐसे

 ऐसे  प्रश्न  को  लेकर  भ्रफसरों  की  जमायत  सैक्रे-
 हेरियट  में  बैठ  कर,  प्राफिस  में  बैठ  कर  गड़बड़
 करें,  ऐसा  किसी  दूसरी  जगह  देखने  में  नही  प्राता
 खास  तौर  से  जहां  चेयरमैन  भर  मैनेजिंग  डाय-
 रेक्टर  दोनो  होल-टाइमर  हों,  दोनों  प्रापस  में

 कुश्ती  लड़ें  और  डिपार्टमेंट  लडाबे  ।  झ्रगर  डिपा-
 टेंमेंट  को  यह  बात  ठीक  नही  महसूस  होती  थी  तो

 वह  मैनेजिंग  डायरेक्टर  को  हूटाता  या  चैयरमेन
 को  हटाता  श्र  प्रगर  दोनों  को  रखना  था  तो
 उन  की  पावर  का  डिवीज्षन  होता  चहिये  था
 ग्राज  यह  देखने  में  प्राता  है  कि  मैनेजिंग  डाय-
 रेक्टर  का  कोई  फंकशन  नहीं  है,  सिवाय  इस  के
 चार्जशीट  तैयार  कर  के  हम  लोगों  के  बीच  में
 बटवा  दी  गई।  सारी  पावर्स  चैयरमैन  के  पास  है,
 मैनेजिंग  डाग्ररेक्टर  के  पांत  कोई  पावर  नहीं  है,
 मैनेजिंग  डायरेक्टर  को  कोई  भ्रख्तियार  नही  है  ।
 जब  वे  कोई  काम  नहीं  करते  हैं,  सारा  काम
 चेयरमैन  करते  हैं,  तो  वे  क्‍या  करते  हैं,
 अपने  धाफिस  के  लोगों  को  भी  डिस्प्लिन  में  नहीं
 रख  सकते  हैं,  डिपार्टमेंट  में  बैठ  कर  इस्तीफा
 को  रोका  हुभा  है  |  इस  तरह  की  बातें  वहां  पर
 बस  रही  हैं,  क्योंकि  मे  ढेपूटेशन  के  लोग  हैं  भर

 Working  of  the
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 उनके  पैर  दो  वाबों  पर  हैं,  सोचते  है  कि  एक  नाव

 डूबेगी  तो  दूसरी  पर  चढ़  जायेंगे इस  तरह  की
 परिस्थिति  फूड  एण्ड  एग्रीकल्चर  भिनिस्ट्री  की
 मिसहैण्डलिग  से  पैदा  हो  गई  है  में  चाहता  हूं  कि
 डिपार्टमेंट  भ्रपने  दिमाग  को  साफ़  कर  के  इस  पर
 शीघ्र  उचित  कार्यवाही  करे  t  भ्राज  जो  चार्जेज
 लगाये  जा  रहे  है,  जो  बुकलेट  तैयार  कर  के  एम्प-
 लाइज  एसोसिएशन  की  तरफ  से  बांटी  गई  हैं
 में  चाहूंगा  शाहनवाज़  ख्रां  साहब  यहां  बैठे  हुए
 है,  वह'  70  परसेन्ट  पब्लिक  सैक्टर  के  मालिक  है,
 इस  उदाहरण  को  फालौ  करें।  मैं  भ्रापको  गारंटी
 देता  हु  कि  इनका  कोई  भी  मैनेजिंग  डायरैक्टर,
 कोई  भी  चैयरमैन  सेफ  नहीं  रहेगा,  क्योंकि  सीं०
 बी०  भराई०  सब  पर  बैठेगी  ।  प्राप  सभी  के  ऊपर
 सी०  बी०  श्राई०  की  जांच  बिठालें,  सभी  की
 इन्कवायरी  करवायें  ।  वर्कस  की  नज़र  में  तो,  जो
 सारी  बातें  गुजरती  है,  वह  रहती  है  t  वर्कं्स  की

 दृष्टि  से,  उसके  स्टेंडर्ड  से  भ्रगर  श्राप  सारी  चीजों
 की  जांच  करना  शुरु  करें  तब  मज़े  में  प्राप  जांच
 करें,  हम  उसका  स्वागत  करेंगे  ।,  (व्यवधान)  .

 बहुत  सी  बातें  यहां  पर  कही  गई  हैं,  मैं
 जानता  हूं  कि  व्यवसायी  वर्ग,  धंधा  करनेवाले
 जो  है  जोकि  भ्रांख  से  सारी  चीजों  को  नाप  लेते  है
 नज़र  से  सारी  चीजों  का  सौदा  करते  है  वे  मण्डी
 वालों  की  सॉँझेदारी  में  रोज़गार  किया  करते  थे,
 उनके  रोज़गार  की  धक्का  लगा  है  इसलिए  यह
 सारी  साजिश  हुई  है  इसलिए  यदि  सी०बी०  झ्राई०
 की  इस््वायरी  हो  तो  वह  सारे  मामले  पर  हो,
 यही'  मेरा  कहना  है  ।

 MR.  DEPUTY-SPEAKER:  Shri
 Shahnawaz  Khan.

 SHRI  S.  M.  BANERJEE  (Kan-
 pur):  Sir,  I  want  your  guidance.
 This  debate  concerns  the  Food  Minis-

 a.
 I  know  he  is  an  ex-Chairman  of

 26

 MR.  DEPUTY-SPEAKER:  He  is
 intervening  only  as  a  member  of  the
 House;  not  as  Minister.

 SHRI  JAGANNATHARAO  JOSHI
 (Shajapur):  If  you  are  calling  Mem-
 bers  in  an  order,  you  havé  to  call
 the  representative  of  DMK  first  and
 then  our  party.
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 MR.  DEPUTY-SPEAKER:  I  will
 call  everybody.  Whether  you  speak
 first  or  last,  it  is  all  the  same,  He
 who  laughs  last  laughs  best.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  SHAHNAWAZ
 KHAN):  Mr.  Deputy-Speaker,  Sir,
 it  38  very  painful  for  me  to  sit  here
 and  listen  to  the  debate  on  the  Food
 Corporation  of  India.

 MR.  DEPUTY-SPEAKER:  You

 ०
 have  saved  that  pain  for  your-

 self,
 SHRI  SHAHNAWAZ  KHAN;  I

 had  the  privilege  of  heading  that  or-
 ganisation  for  two  years.  A  lot  of
 adverse  criticism  has  been  made  of
 the  Food  Corporation  on  the  floor
 of  this  House.  In  fairness  to  the
 Food  Corporation,  l  would  like  to
 place  before  the  House  the  magni-
 ficent  work  which  this  organisation
 has  done.

 Those  of  the  members  who  come
 from  the  rural  areas  and  have  seen
 what  was  the  condition  of  farmers
 before  the  Food  Corporation  came
 into  the  field  are  fully  aware  of  the
 magnificent  work  which  the  Food
 Corporation  is  doing  in  Punjab,  Har-
 yana  and  Western  UP.  During  the
 months  of  May  and  June  there  is
 virtually  a  flood  of  foodgrains  that
 comes  into  the  market.  When  the
 Food  Corporation  was  not  there  in
 the  field  to  buy  everything  that
 came,  the  farmers  used  to  be  flected
 mercilessly,  the  prices  used  to  be
 brought  down  and  the  _  storage
 godowns  of  the  private  trader,  used
 to  be  filled  up  and  later  they  used
 to  exploit  the  consumers  also.  The
 Food  Corporation  has  done  a  magni-
 ficent  service  to  the  farmers  as  also
 consumers  all  over  the  country.
 Whereas  the  prices  of  other  com-
 modities  have  risen  so  high,  if  you
 see  the  price  of  foodgrains,  particu-
 Jarlv  those  foodgrains  in  which  the
 Food  Corporation  of  India  is  deal-
 ing,  their  prices  have  been  kept  very
 much  in  control.

 I  am  not  here  to  defend  the  Man-
 aging  Director  or  the  Chairman  or  to
 say  who  is  right  or  who  is  wrong.
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 I  am  here  to  say  that  the  Food  Cor-
 poration  of  India  has  done  very
 magnificent  work  and  continues  to
 do  that  work.

 About  90  lakhs  of  refugees  came
 from  Bangladesh  and  they  came  at
 a  time  when  there  were  heavy  rains,
 floods,  etc.  Due  to  the  Food  Corpora-
 tion  of  India,  we  were  able  to  feed
 all  those  people.  I  dare  say,  there
 was  no  Starvation  death  anywhere
 on  account  of  supplies  not  reaching
 them.  Some  hon.  Members  said,
 without  asking  anybody,  foodgrains
 were  rushed  to  Assam.  It  is  the  res-
 ponsibility  of  the  Food  Corporation
 of  India  to  store  foodgrains  in  strate-
 gic  places  so  that  they  are  available
 at  the  time,  they  are  required.  It
 is  a  part  of  their  responsibility.  if
 there  had  been  any  mal-practice  or
 anything  like  that,  it  is  always  open
 to  the  Government  to  have  that  in-
 quired  into...

 SHR]  JYOTIRMOY  BOSU:  You
 could  not  run  special  trains?

 SHRI  SHAHNAWAZ  KHAN:  I
 am  not  saying  that  special  trains
 were  not  run.  Special  trains  were
 also  run.  But  they  were  perhaps
 carrying  more  strategic  material,
 like,  ammunition,  arms,  traops.

 शी  झार'  ख्षण्डे  राय:  दो  हजार  टम  हवाई
 जहाज  से  भेजा  गया  था,  क्या  यह  सही  है  ?

 भी  शाहनवाज  थां:  यह  मुझे  नहीं  मालूम,
 मिनिस्टर  साहब  बतायेंगे  ।

 Some  hon.  Members  have  tried  to
 make  out  that  all  this  trouble  in  the
 Food  Corporation  of  India  is  because

 a  ple
 which

 wee  ae ng  were  done  away  w
 Sardar  Iqbal  Singh  and»  that  Ri
 bureaucracy  got  together  and  made

 scot  ieey  sgaings
 him,  My  hon.

 len  Sharma,
 named  Mr.  Dave,  the  pas Director.  Mr.  Dave  is  not  present  in,

 the  Hotes  .  getend  grog
 But  TI

 my  duty,  as

 be
 Mr.

 a  =
 I

 have  had.  the leasure  ahd  privilege  working
 with  Mr.  Dave,  to  say  that  Mr.  Dave is  one  of  the  most  hard-working  and
 most  honest  and  devoted  officer  who
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 gave  his  unstinted  loyalty  to  the
 Corporation  oe  (Interruptions),

 SHRI  BHAGWAT  JHA  AZAD
 (Bhagalpur):  You  must  not  say  that.
 In  that  case,  you  are  partial.  This
 House  demands  full  inquiry  into  all
 that.  You  are  defending  one  man
 and  condemning  the  other  man...
 (Interruptions).

 SHRI  SHAHNAWAZ  KHAN;  In
 all  fairness  to  him...

 SHRI  S.  M.  BANERJEE:  Sir,  I
 rise  on  a  point  of  order.  I  do  not
 think  even  Mr.  R,  N.  Sharma  men-
 tioned  the  name  of  Mr.  Dave.  He
 said,  the  Managing  Director.  His
 demand  was  that  C.BI.  inquiry
 should  embrace  everything,  My
 point  of  order  is,  even  if  the  name
 has  been  mentioned,  i  was  open  to
 the  hon.  Munsiter  to  defend  any
 bureaucrat.  But  now,  after  hearing
 Mr.  Shahnawaz  Khan,  I  feel  that  a
 thorough  inquiry  should  be  conduct-
 ed  against  Mr.  Dave.  Why  should  an
 ex-Chairman  of  the  Corporation  de-
 fend  a  bureaucrat?  (Interruptions).

 SHRI  BHAGWAT  JHA  AZAD:
 We  would  like  to  know  from  the  ex-
 Chairman  of  the  Corporation  about
 the  non-magnificent  part  of  the  work
 of  the  Food  Corporation  of  India,
 We  have  heard  about  the  magnifi-
 cent  part  of  the  work  of  the  Food
 Corporation  of  India.  What  about
 non-magnificent  part  of  its  work
 about  which  Shri  Mohapatra  and
 others  spoke.  Therefore,  there  should
 be  a  thorough  inquiry  into  the  con-
 duct  of  not  only  Mr.  Dave  but
 into  the  entire  Food  Corporation  of
 India  .  (Interruptions).

 शी  to  to  att  (हापुड)  उपाध्यक्ष

 महोदय,  यहां का  वातावरण  ऐसा  बन  गया  था

 कि  में  उन  लोगों  म  से  था  जो  इसमें  भाग  नहीं  लेना

 चाहते  थे  लेकिन  मैं  कहना  चाहता  हूं  कि  इस

 फूड  कारपोरेशन  म  जो  भी  भ्रष्दाचार  है  जिस  की
 इस  समय  चर्चा  हो  रही  है,  वह  केवल  दस  महीने

 के  झन्दर  का  नहीं  हो  सकता  t  जब  से  इस  का
 जन्म  हुआ  तब  से  इसकी  बुनियाद  डाली  गई  होगी
 इस  लिये  फूड  कारपोरेशम  के  पूरे  कार्य  की  जो
 अणाली  है  उसकी  एन्क्वायरी  होनी  चाहिए।

 BHADRA  138,  894  (SAKA)  Working  of  the  —30
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 इस  समय  मै  सी०  बी०  भाई०  की  बात  नही  कहता
 सी०बी०भ्राई०  की  जब  चर्चा  होगी  तब  बोलूगा  ।
 लेकिन  इसके  लिए  एक  हाई  पावर  कमिशन  बनना

 चाहिये  ।

 Let  there  be  gq  full  inquiry  into  the
 entire  working  of  the  Food  Corpora~-
 tion.  (Interruptrons).

 MR.  DEPUTY-SPEAKER:  Let
 there  not  be  any  more  debate  on
 this.  There  is  a  point  of  order.  I  am
 going  to  deal  with  that.  (Interrup-
 tions).  Why  do  you  not  allow  me?

 Now  it  is  a  very  well  established
 Parliamentary  practice  to  avoid
 mentioning  individual  names...

 SHRI  S.  M.  BANERJEE:  It  was

 a
 Shahnawaz  Khan  who  mention-

 ed.
 MR.  DEPUTY-SPEAKER:  Let  me

 finish.  I  have  only  begun  half  the
 sentence  and  members  do  not  allow
 me.

 Whether  it  is  for  condemnation  or
 for  approbation,  it  is  all  the  more
 an  established  parliamentary  prac-
 tice  that  the  names  of  bureaucrats
 should  not  be  mentioned  here.  I
 make  a  little  distinction  between  an
 individual  holding  a  public  office
 and  a  mere  bureaucrat.  I  think,  we
 should  avoid  that  as  far  as  possible,
 and  I  would  expect  that  a  member
 of  the  Treasury  Bench  should  have
 avoided  that  even  more.  I  think,  it
 is  unfortunate  to  give  q  certificate
 to  any  bureaucrat  in  the  House.

 SHRI  SHAHNAWAZ  KHAN:  I
 thought  it  my  duty,  in  fairness  to
 that  officer,  since  his  name  had  been:

 ee
 brought  in  (Interrup-

 ms).
 MR.  DEPUTY-SPEAKER:  Please

 do  not  mention  it  any  more.  Let  us
 avoid  individual  names  and  let  us
 not  issue  certificate  from  thig  House
 to  any  bureaucrat  (Interrup-
 tions),  Whatever  has  gone  on  record
 has  gone,  I  request  the  Minister  not
 to  continue  with  that,

 SHRI  SHAHNAWAZ  KHAN:  I¢
 has  been  said  that  direct  purchase
 from  farmers  was  a  good  thing,



 181  Working of  the  SEPTEMBER  4,  972  Working  of  the  383
 F.C.E.  (Dis.)  F.O.L,  (Dis.)

 [Shri  Shahnawaz  Khan:]  deeds  and  malpractices  of  a  single
 This  is  a  thing  which  was  started
 fairly  a  long  time  ago,  and  I  am
 glad  that  this  thing  has  been  done
 which  has  been  greatly  appreciated.

 I  entirely  agree  with  the  House
 that,  if  there  are  any  allegations
 against  anybody,  those  allegations
 should  certainly  be  inquired  into.

 I  think,  it  is  unfortunate  that  there
 are  factions  within  the  workers  of
 the  Food  Corporation  of  India.  There
 are  two  different  Unions:  one  union
 belongs  to  the  Food  employees—
 those  who  have  been  _  transferred
 from  the  Food  Department;  and
 there  is  the  other  union  which  be-
 longs  to  direct  recruits,  And  it  is  un-
 fortunate  that  one  union  has  start-
 ed  supporting  the  Managing  Director
 and  the  other  may  be  supporting
 the  Chairman.  There  is  internecine
 trouble.  That  has  to  be  looked  into
 and  proper  action  taken  to  cradicate
 that  sort  of  thing—inter-union
 rivalry  within  the  organisation.

 Then  I  would  like  to  say  that,  in
 spite  of  all  the  weaknesses  which
 have  been  pointed  out,  the  Food
 Corporation  has  done  good  work,
 and  I  am  sure  it  will  continue  to
 de  the  work  for  which  it  hag  been
 sec  up.

 SHRI  R.  S.  PANDEY:  On  a  point
 of  order.  I  think,  the  hon.  Minister,
 Shri  Shahnawaz  Khan,  has  inter-
 vened  in  this  debate  in  jsuch  a
 manner  that  we  feel  that  it  would
 have  been  better  if  he  had  not
 spoken  at  all,

 MR.  DEPUTY-SPEAKER:  Or-
 der,  please,  That  is  your  opinion.

 SHRI  R.  S.  PANDEY:  The  reason
 is  this.  The  matter  has  been  sent
 to  CBI.  There  was  no  reason  to  give
 certificate  to  any  one.  (Interrup-
 tians).

 MR.  DEPUTY-SPEAKER:  Order,

 plese.
 There  is  no  point  of  order

 re.
 Mr.  Sezhiyan.
 SHRI  SEZHIYAN  (Kumbakonam):

 The  present  discussion  is  not  on
 the:  rivalry  between  two  ‘Trade
 Unions.  It  is  not  even  on  the  mis-

 individual  in  the  Food  Corporation
 of  India,  It  igs  a  discussion  on  the
 whole  working  of  the  Food  Corpora-
 tion  which  is  full  of  corruption,  cor-
 ruption  of  the  worst  order  and  of  a
 stinking  order.

 The  mover  of  the  motion,  Mr.  Piloo
 Mody,  because  of  the  limited  time,
 brought  out  only  some  of  the  mal-
 practices  and  misdeeds  that  are
 being  perpetrated  by  the  present
 Chairman  of  the  FCI.  Whatever  it
 may  be,  either  the  mustard  oil  deal
 or  the  cocktail  party  arranged  in  the
 Akbar  Hotel—all  these  things  are
 there  and  the  persons  who  spoke  on
 the  other  side,  Mr.  Mohapatra  and
 Mr.  Sharma,  only  enlarged  the  scope.
 They  added  more  names  and  more
 instances  of  corruption.  It  looks  as
 though  the  entire  organisation  is
 now  stinking  to  the  high  heavens.

 Here,  we  should  be  very  alert,  and
 I  want  to  focus  attention  on  one
 thing,  I  do  not  want  to  go  into  in-
 dividual  items  that  have  been
 brought  here  to  our  notice.  They
 deserve  the  full  attention  of  the
 House.  But  the  country  is  fully  in-
 terested  and  is  fully  concerned
 about  the  huge  amounts  that  are
 being  spent  from  the  public  Fund  of
 India.  The  working  capital  of  the
 Food  Corporation  in  1965-66  was:
 about  Rs.  39  crores.  That  is  the  total
 capital  employed.  By  that,  I  mean
 the  share  capital,  the  Government
 loans  and  bank  over-drafts,  every-
 thing  including.  It  was  Rs.  39  crores
 in  1965-66,  Now  it  has  gone  up  to
 Rs.  464  crores,

 Regarding  subsidy,  from  1987-68  to
 1970-71  we  have  paid  as  much  as
 about  Rs,  6.98  crores.  For  1971-72,
 the  Budget  Estimates  was  30
 crores.  The  Revised  Estimates  went
 to  Rs.  50  crores.  For  the  year  1972
 73  the  Budget  Estimates  has  provid-
 ed  Rs.  00  crores  as  the  subsidy  for
 the  Food  Corporation  of  India.  Sir,
 these  amounts  are  not  small
 amounts.  If  you  add  up  all  _  these
 things,  it  comes  to  more  than  Rs,  200
 erores,  which  is  the  subsidy  given
 to  the  Food  Corporation.

 What  is  the  working  result  of  the
 FCI?  The  turn-over  hag  been  of  the
 order  of  Rs.  289  crores  in  1988-66,  In
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 ‘1970-71  it  has  gone  over  Rs.  1,400
 crores.  Now,  it  is  more  than  Rs.  1,600
 crores.

 The  way  these  things  have  picked
 up,  on  the  other  side  of  the  medal,
 the  corruption  has  also  picked  up.
 The  mis-management  has  gone  out
 of  bounds.  The  wastages,  the  losses,
 the  misappropriation,  all  these  things
 have  outstripped  even  the  magnifi-
 cent  strides  that  our  friend  was
 speaking  of.  He  was  speaking  not  as
 a  Minister,  but  as  a  Member  of  the
 House.  But,  the  other  side  of  the
 medal  is  very  black  and  very  stink-
 ing.

 If  you  take  the  storage  losses,  in
 1965-66  the  storage  losses  were  only
 Rs,  95  lakhs.  Now  it  is  Rs.  660  lakhs.
 Transit  loss  which  was  only  Rs.  95
 lakhs  in  1965-66  has  gone  upto  Rs.  7.8
 crores.  ..(Interruptions).  Suppose  ycu
 take  this  one,  though  they  are  handl-
 ing  more  turn-over—the  FCI  is  having

 a  very  hish  turn-over  of  Rs.  1,600
 crores—the  transit  losses,  the  storage
 losses,  all  these  things  also  have  in-
 creased.  If  you  calculate  it  per  tonne,
 it  will  come  to  Rs  2  in  1967-68,  ie.
 transit  and  storage  loss  and  now  it
 has  gone  upto  Rs.  3.7  per  tonne.  The
 freight  charge  which  was  only  Rs.  27.6
 in  1967-68  has  gone  upto  Rs.  29.60  now.
 If  you  take  the  interest  on  capital,  pre-
 viously,  in  1967-68,  :t  was  only  Rs,  8.5,
 whereas  now  it  is  Rs.  .6  per  tonne.

 In  the  establishment  charges  you
 find  that  this  figure  per  tonne  has  gone
 up  from  4.40  in  1967-68  to  3.50  now.
 The  stocks  of  FCI  increased  by  about
 il  times,  But  the  loans  and  overdrafts
 went  up  by  8  times.  The  same  is  the
 position  about  rental  charges.

 Mr.  Shah  Nawaz  Khan  waxed  elo-
 quent  about  the  excellent  services
 done  by  the  FCI.  But,  it  is  the  middle-
 man  who  has  always  taken  a  lion’s
 share  out  of  the  handling  charge
 items.  He  has  benefited  at  the  expense
 of  the  producer  and  the  consumer.
 There  are  statistics  provided  for  the
 last  year  These  figures  are  given  for
 the  period,  April  970  to  March,  1971.
 Tf  you  take  the  rabi  crop...  (In-
 terruption).

 AN  HON  MEMBER:  Sir,  there
 should  be  silence  ensured  from  the
 side  of  the  ruling  party:  there  is  too
 much  noise.

 BHADRA  13,  894  (SAKA)  Working  af  the  34
 F.C.L.  (Vis.)

 MR.  DEPUTY-SPEAKER:  Order
 please.

 SHRI  SEZHIYAN:  The  direct  pro-
 curement  has  been  of  the  order  of  0.i
 per  cent,  in  respect  of  wheat,  rabi
 crop.  The  cooperative  sector  contribut-
 ed  4l.l  per  cent;  the  middlemen  gave
 58.8  per  cent.  If  you  take  the  figure
 for  April  970  to  March  97l  in  res-
 pect  of  kharif  procurement,  direct
 procurement  was  of  the  order  of  3.4
 per  cent,  and  by

 A  22300  =
 7.8  per

 cent  only.  The  private  individuals
 procured  83.8  per  cent.  That  means,
 90  per  cent  of  the  procurement  has
 been  done  through  middlemen  who  do
 not  belong  to  the  cooperative  sector.
 We  hear  much  talk  about  socialism;
 we  hear  much  talk  about  the  coopera-
 tive  movement  in  the  country.  If  you
 take  next  year,  that  is,  April  97l  to
 March,  972  the  direct  kharif  procure-
 ment  was  l.3  per  cent.  The  figure  of
 the  cooperative  sector  was  9  per  cent.
 The  middiemen  had  procured  89.7  per
 cent.  It  is  the  middlemen  who  have

 always
 plundered,  taking  a  major

 share.
 Last  year  there  was  a  study  of  the

 FCI  by  the  Public  Undertakings  Com-
 mittee  The  PAC  Report  has  comrrent-
 ed  upon  a  misappropriation  to  the
 tune  of  Rs,  32  lakhs  in  the  FCI  of  the
 Calcutta  office  in  regard  to  the  sale
 of  maize  to  the  private  party.  This
 is  cnly  one  case.  In  a  single  case  they
 havc  lost  Rs,  82  lakhs,  The  amount  has
 been  misavpropriated.,  Out  of  a  total
 transaction  of  about  Rs.  68  lakhs,  only
 Rs  36  lakhs  were  paid  to  the  FCI  and
 Rs  _  32  lakhs  were  never  naid  to  the
 FCI  with  the  result  that  Rs.  32  lakhs
 of  misappropriation  was  found  out.
 And.  I  am  told  that  the  CBI  has  taken
 up  the  case.  I  do  not  know  what  turn
 it  has  not  come  to.  I  would  like  to  be
 informed  about  this  matter,

 Then,  Sir,  there  is  a  definite  recom-
 mendation  of  the  committee  on  public
 undertakings  made  on  the  basis  of  an
 earlier  suggestion  acce:  by  the Government  itself  that  the  manag:
 director  and  the  chairmanship  should
 be  combined.  That  was  not  done  so  far.
 They  are  keeping  these  posts  separate-
 ly.  For  what  reasons,  I  do  not  know.

 Before  concluding  I  want  to  say  one
 thing.  There  was  a  reference  made  by
 Mr.  Darbara  Singh  that  these  mis
 deeds  are  now  under  a  CBI  enquiry
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 [Shri  Sezhiyan:  के  गले  पड़ा  हुभा है  1 शौर  चैयरमैन  के गले  पढ़ा! and  therefore  we  need  not  touch  this
 matter.  CBI  enquiry  is  not  a  judicial
 enquiry.  It  does  not  have  the  effect
 of  finding  or  binding  of  a  judicial  en-
 quiry.  It  can  only  state  how  far  and
 to  what  extent  it  thinks  that  mis-
 deeds  had  been  perpetrated.  My  point
 is,  if  the  Government  thought  :t  fit  to
 hand  over  these  cases  to  the  CBI,  it
 follows  that  a  prima  facie  case  has
 been  established  in  the  minds  of  the
 Government  itself.  I  do  not  know  what
 prevented  them  from  suspending  the
 officials  whoever  they  may  be,  the
 Chairman  or  the  Managing  Director,  I
 am  unable  to  comprehend  what  stood
 in  their  way  in  removing  them,  who-
 ever  they  may  be,  till  the  enquiry  is
 over.  If  wedo  not  rectify  these
 things,  this  premier  organisation
 which  has  been  brought  into  existence
 to  procure,  to  purchase,  to  store  and
 to  ensure  a  minimum  price  to  the  pri-
 mary  producer  and  to  protect  the  con-
 sumer  will  inevitably  turn  into  a
 storehouse  of  the  blackmarketeers  and
 the  corrupt  officials,  and  instead  of
 being  called  the  Food  Corporation
 of  India,  it  may  become  the  Fraudu-
 lent  Corporation  of  Iqbals,  because
 things  have  come  to  that  level  now.

 SHRI  PILOO  MODY:  Of  Iqbal
 Singh,

 SHRI  SEZHIYAN:  In  reply  to  a
 calling-attention  notice  raised  in  the
 other  House—  on  the  7th  August,  the
 hon.  Minister  had  taken  shelter  under
 the  plea  that  the  CBI  was  seized  of
 the  matter;  he  said  that  he  had  receiv-
 ed  a  complaint  or  an  inquiry  report
 from  the  chairman;  and  he  was  goi
 into  that.  5  to  6  days  have  pass
 now,  and  now  he  should  be  in  a  posi-
 tion  to  tell  us  what  steps  he  has  taken,
 and  why  there  is  delay  in  taking  ac-
 tion  against  those  officials  who  have
 been  suspected  and  who  are  under  in-
 quiry  by  the  CBI,  It  is  only  fair  to  the
 Department  and  to  the  Food  Corpora-
 tion  of  India  and  to  this  House  that
 he  should  immediately  suspend  those
 officials  from  their  posts.  Otherwise,
 this  inquiry  will  be  a  mockery  and
 will  net  bring  out  the  result  that  is
 sought  out.of  it.

 भो  साधुराम  (फ़िल्लौर)  :  उपाध्यक्ष
 महोदय  यह  जो  मामला  भ्राज  हाउस  के  सामने
 भागा  है  यह  एम्पलाईश  का  झगड़ा  मिनिस्टरों

 हुआ  है।  जितने  एम्पलाईज़  हैं  उन  में  से  3  हजार
 एम्पलाइश  ऐसे  है  जिन  के  एसोसिएशन  का  तास
 लिया  जाता  है  और  वह  इस  वक्‍त  क्लास  टू  के
 झाफिसस  है  वे  प्राइम  मिनिस्टर  हाउस  के
 सामन  धरना  मारकर  बैठे  हुए  है।  दूसरी
 तरफ  22  हजार  झ्रादमी  हैं  भौर  उन  के  जो
 प्रेसीडेंट  हैं  वह  भ्रश्ु  बोस  भौर  मलिक  है  ।  ये  भ्रपना
 पक्ष  पेश  करते  है  भ्ौर  वे  भ्रपना  पक्ष  पेश  करते  है  |
 वे  तीन  हजार  के  प्रतिनिधि  जो  है  वह  प्रपना
 पक्ष  पीलू  मोदी  को  पेश  करते  है  श्रौर  ये  दूसरे
 जो  करने  है  वह  सारे  एम०  पीज०  को  करते  है  |
 इन्होंने  जो  इल्जाम  लगाए  है  उस'  के  जवाब  में

 उन्होंने  यह  कहा  है  कि  मल्‍लौत  मण्डी  में  कोई  ऐसा
 ट्रांसपोर्ट  नही  है  जो  हायर  किया  हो  चेयरमैन  ने
 या  कारपोरेशन  ने  भ्रनाज  को  ढोने  के  लिए  |  वह
 चैलेंज  करते  है  कि  इस  बात  को  जो  पीलू  भोदी
 ने  कही  है।  वह  इस  को  बिल्कुल  गलत  कहते  है।
 उन का ट्रान्सपोर्ट  बसेज़  का  ट्रान्सपोर्ट  है,  ट्रकों
 का  नहीं  है  ।  बह  गलतफहमी  इसमें  हुई  है  ।

 दूसरी  बात  यह  है  कि  मैने  कई  दफा  कहा  कि
 जो  इल्जाम  चैयरमैन  साहब  के  खिलाफ  लगाए
 है  उन  का  जो  जवाब  उहोने  अपनी  सफाई  में  दिया

 है,  गलत  या  सही  बह  तो  फिर  देखा  जायगा,
 लेकिन  वह  श्राज  तक  हाउस  के  टैबिल  पर  नहीं
 रखे  गए।  मैने  कई  दफा  इस  बात  के  लिए  इनसिस्ट
 किया  ।  स्पीकर  साहब  ने  इस  हाउस  में  यह  वादा
 किया  था  कि  परसों  को  वह  सारे  का  सारा  जवाब

 हाउस  की  टेबल  पर  रख  दिया  जायगा  ।  लेकित

 बह  आज  तक  नहीं  रखा  गया  ।  यूनियन  का  यह
 झ्याल  है  कि  चार  दिन  के  बाद  मिनिस्ट्री  ने  सी०
 बी०  प्राई०  को  कंस  दे  दिया  लेकिन  जब
 तक  फूड  कार्पोरेदन  के  चेयरमैन  का  जवाब

 पहुंचा  नहीं  था,  यह  नाइंसाफी  की  बात  है  :
 हम  इस  बात  का  क्लेरिफिफेशन  चाहते  है  कि  यह
 आमला  क्या  है  ?  यह  इम्म्लाईज  का  क्षगड़ा  है  तो
 चेयरमैन  भौर  मिनिस्टर  के  सिर  पर  क्यों  ग्रा

 रहा  है?  चार  मामले  जो  उन्होंने  बताये  हैं;  मनियन॑
 वालों  से  जो  कागजात  भेजे  हैं  उन  से  यह  मालूम
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 पड़ता  है  कि  इंसपैक्टर  और  भाढ़ती  मिल  कर
 जो  किसान  के  झनाज  को  लूटते  थे  उस  को  बन्द
 करते  के  लिए  स्क्रीनिंग  मशीन  हर  एक  मडी  में
 इस  चेयरमैन  ते  लगाई  ।

 बहू  रिजेक्ट  कर  देते  थे  कि  भ्रनाज  ठीक  नहीं
 है  और  उसमे  सात  क्राठ  रुपये  का  फर्क  रख  कर
 भाढ़ती  और  इस्पेक्टर  मिलकर  खाते  थे  ।  इस
 तरह  से  वह  किसान  का  झनाज  लूट  लेते  थे  t
 स्क्रीनिंग  मशीन  लगने  से  उनका  यह  धन्धा  खत्म
 हो  गया  ।  दूसरे  बेइग  का  था,  .00  कलो  की  जो
 बोरी  भरते  4  उस में  i02  fret  we  at  थे  t
 चेयरमन  ने  वेइग  मशीन  भी  मड़ियो  में  लगा  दी
 ताकि  किसान  को  लूटा  न  जा  सके  4

 तीसरी  बात,  फूड  कारपोरेशन  या  फूड
 मिनिस्ट्री  की  एक  रवायत  थी  कि  लोगो  से  मण्डियो
 में  भ्रनाज  लेने  के  बाद  उस  अनाज  को  साढ़े  तीन
 रुपये  की  बोरी  मे  भर  कर  मिल  मालिको को  दे  देते
 थे  ।  आप  प्रन्दाजा  लगाइये,  भ्रगर  एक  करोड़
 बोरिया  देश  में  तकसीम  हो  झ्ौर  एक  बोरी  साढे-
 तीन  रुपये  की  झाये,  तो  कितने  करोड  रुपया  जो
 गवर्नमट  के  हक  का  था,  मिल  मालिकों  के  पास
 चला  जाता  था  ।  इस  पर  कुछ  आदमियों  में
 झगड़ा  हो  गया  तो  उन्होने  एक  मसौदा  तैयार  करके

 फूड  कारपोरेशन  के  चेयरमैन  पर  न्ार्जेज़  लगाये  ।
 में  उन  को  डिफैण्ड  नही  करना  चाहता  हू,  क्योकि
 इस  पर  सी०  बी०  पश्राई०  बैठ  गई  है  ,  लेकिन  में
 यह  जरूर  चाहता  हु  कि  जब  लोग  यहा  इस  चीज़
 को  लेकर  क्रिटिसाइज़  करते  है,  तो  इस  बारे  में
 वह  जो  जबाब  देते  हैं,  वह  भी  हाउस  के  सामने
 झाना  चाहिये  t  उनके  जवाब  को  मेम्बरो  के  सामने
 क्यी  नहीं  लाया  जाता  ।  जब  यहा  पर  कहा  जाता
 है  कि  जेयरमैन  ने  यह  किया  है,  चेयरमैम  ने
 बहू  किया  है,  तो  सेयरमन  का  जो  जवाब  है,  बह  भी
 हाउस  के  सामने  भाना  चाहिये  ताकि  सबको
 सक््याई  मालूम  हो  जाये,  भ्रसलियत  भालूम  हो
 जाय  ।  अगर  तीन  हजार  प्राफिसर्स  इस  तरह  से
 कारपोरेशन  के  चेयरमेस  को  मारना  चाहते  हैंतो
 क्या  यवर्नमैट  उन  तीन  हज़ार  लोगों  के  कहने  से
 उसको  मार  देगी,  उनके  पोलिटिकल  कैरियर  को
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 खत्म  कर  देगी  ।  हम  बाहते  है  कि  उन  का  जो
 जवाब  है,  वह  हमारे  सामने  भाये  भौर  मेम्बरों
 मे  तकसीम  किया  जाय  और  उसको  पढ़ने  के  बाद
 जो  सही  बात  हो,  उस  पर  निर्णय  लिया  जाय  :

 भगर  एश्रीकल्जर  भिनिस्ट्री  को  कोई  गलत-

 फहमी  थी,  तो  उनसे  उसका  एक्सप्लेनेशन
 मागना  वाहिए  था,  उनके  एक्सप्लेनेशन  पर  गौर
 किया  जाना  चाहिये  था,  लेकिन'  बिना  एक्सप्ले-
 नेशन  के  इस  तरह  से  सी०  बी०  श्राई०  को  केस
 देना  बिल्कुल  नाइनसाफी  है।  हम  यह  नही  कहते
 कि  उपमे  क्‍या  गलती  है  श्लौर  क्‍या  सही  है,  क ेकिन
 जो  कागज़ात  हमारे  पास  झाये  है,  उनसे  यही
 साबित  होता  है  कि  वहा  पर  चेयरमंन  के  खिलाफ

 एक  किस्म  की  कास्पिरेसी  चल  रही  है  |  लेकिन

 हम  उसमे  नही  जाना  चाहते  है,  हम  तो  यह  चाहते
 है  कि  जो  इल्जाम  लगाये  गये  है,  उन  के  जवाब
 हाउस  में  सुना  दिये  जाये  और  उसके  बाद  जो
 फैसला  सी०  बी०  झ्राई०  या  गवर्नमेट  को  करना

 है,  वह  करे  ।  लेकिन  वगर  किसी  को  सुने,  बर्गेर
 एक्सप्लेनेशन  के,  किसी  को  फासी  की  सज़ा  देना
 नाइनसाफी  है  1  उन  के  जबाब  को  हाउस  में  जरूर
 पेश  किया  जाय  ।  श्राज  देश  में  ऐसा  वातावरण
 पैदा  हो  गया  है,  कोई  कहता  है,  चेयरमैन  बेईमान

 है,  कोई  कहता  है  एम्प्लाइज़  बेईमान  है,  कोई
 कहता  है  मिनिस्ट्री  बेईमान  है,  इस  बात  की  सफाई
 के  लिये  सारे  कागजात  हाउस  में  रख  दिये  जाये
 ताकि  लोग  उनको  देख  सर्क  ग्रौर  समझ  सके  कि
 ग्सलियत  कया  है  ।

 MR  DEPUTY-SPEAKER:  Shri
 Jagannathrao  Joshi,

 भी  जगम्तमाधराव  जोशी  (शाजापुर)  :
 उपाध्यक्ष  महोदय,  भारतीय  झन्‍्न  महामण्डल  के
 कार्यकलापों  के  विषय  में  भ्राज  हम  चर्चा  कर  रहे
 है  ।  जिस  उद्देश्य  की  लेकर  इस  महामण्डल  की
 स्थापना  की  गई  थी  ।

 थी  साधू  राम  उपाध्यक्ष  महोंदय,  ये  उन  के

 थोडे  से  जवाब  है,  इन  को  टेबिल  पर  रख  दीजिये  ।

 MR.  DEPUTY-SPEAKER:  Order
 please,  No,  no.
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 थो  पध्तालाल  ब.झुलाल  (गंगानगर):  इस  में
 झाप  को  क्‍या  डर  है  ?

 MR.  DEPUTY-SPEAKER  Order
 please  Will  he  sit  down?

 शी  पल्तालाल  बारुपाल  :  चेयरमन  ने  जो
 जवाब  दिये  है,  उन  को  हाउस  के  सामने  लाना

 चाहिये,  श्राप  इन  को  कय  नही  रखने  देते  ।  जब

 नौकरशाहो  की  बात  यहा  पर  रखते  हे  तो  इस  को
 सी  रखिये  q

 MR  DEPUTY-SPEAKER  Order
 please  I  won’t  allow  this  This  Table
 cannot  be  used  for  placing  any  kind  of
 document  from  any  individual.

 Shri  Joshi

 श्री  जगन्ताथराव  जोशी  भारतीय  प्रन्‍्न  महा-
 भण्डल  के  कार्यकलापो  के  बारे  में  सदन  में  चर्चा
 हो  रही  है  जिस  उद्देश्य  को  लेकर  इस  अन्न  महा-
 मण्डल  की  स्थापना  की  गई  थी,  क्या  वह  उद्देश्य
 सफल  हुप्ना,  यदि  सफल  हुआ  है  तो  कहा  तक  सफल

 हुआ  है,  यदि  नही  हुम्मा  है  तो  क्यो  सफल  नही  हुप्ना
 यह  देखना  होगा।  यह  सवाल  किसी  एक  व्यक्ति
 विशेष  का  नही  है  1  भ्राज  जब  जाच  की  बात  हो  रही
 है  तो  में  यह  समझता  हू  कि  पूरी  बातो  की  जाच

 हो  ।  यह  इस  लिये  प्रावश्यक  है  कि  श्राये-दिन
 सरकार  का  काम  बढता  जा  रहा  है,  ऐसी  स्थिति
 से  कोई  भी  सरकारी  सस्थान  यदि  ठीक  ढग  से  नहीं
 चलता  है  तो  अन्‍न्ततोगत्वा  यह  न  जनता  के  लिये
 अच्छा  है  न  सरकार  के  लिये  प्रच्छा  है  |

 जहा  तक  प्रन्न  महामण्डल  का  सवाल  है  वह
 इसलिए  पैदा  हुआ  था  कि  वास्तव  मे  जो  अनन  पैदा
 करते  ह,  किसान,  उनको  उचित  मूल्य  मिलता  नहीं
 है  t  तो  किसान  को  उचित  मूल्य  मिले  शौर  उप-
 भोकता  को  सता  मिले  विचौलिए  जो  मुनाफा
 खाते  थे,  व्यक्तिगत  रूप  से  कमाकर,  बहू  कार्पों-
 रेशन  के  जरिए  फ़िर  देश  के  पास  चला  जाये,  और

 जहा  पर  भ्रभावग्रस्त  स्थिति  पैदा  हो  वहा  पर  तुरन्त
 यातायात  से  प्रावश्यकतानुसार  भानाज  पहुचाया
 जागे  श्ौर  जहाँ  पर  प्रन्याय  भी  होता  था  वह  भ्रन्याय
 भी  दूर  हो,  भव्यवस्था  दूर  हो-इन  तमाम  बातो  को
 करले  यह  कार्पोरेशन  पैदा  हुआ  था  ।  इसके  साथ
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 भोर  भी  कुछ  बातें  जोड़ी  गई  जैसे  बच्चो  को  झच्छा
 धाहार  मिले,  उसकी  भी  कुछ  व्यवस्था  हो  ।  किन्तु
 मैं  समझता  हू  स्वय  शिन्दे  में  जिस  बात  को  लोक-
 सभा  में  दोहराया  है  उसको  देखने  से  पता  चलता  है
 कि  यह  मामला  कुछ  ठीक  नही  चल  रहा  है।  मेरी
 समझ  मे  नही  झ्राता  कि  हमारे  मन्त्री  महोदय,
 श्री  शाहनवाज़खा  ने  बडा  भारी  सर्टिफिकेट  देने  की
 कोशिश  क्यो  की  ?  क्योकि  भ्राजतक  जो  हुआ  है,
 वह  पब्लिक  भ्रन्डरटेकिग्ज  की  रिपोर्ट  है  उससे
 ठीक  पता  चलता  है  कि  जहा  गोडाउन  की  व्यवस्था
 है,  स्टोरेज  की  व्यवस्था  है  उसके  जो  लासेज़  है
 वह  हर  साल  बढ़ते  जा  रहे  है  1  ये  आाकड़े  है
 जिनको  में  पढ  कर  युनाना  नहीं  चाहता  हू  ।

 शी  शाहनवाज़  खां:  लेकिन  फूडग्नेन्स  जो
 लेते  है  उसकी  तादाद  भी  बढ़  रही  है  1

 श्री  जगन्ना  वशाव  जोशी  :  जैसे  तादाद  बढती  है
 बैसे  ही  जिम्मेदारी  भी  बढनी  चाहिए  ;  यह  कहने  से
 काम  नही  चलेगा  कि  तादाद  बढ  गयी  ।  जो  व्यक्ति
 झकेला  होता  था  वह  जब  शादीशुदा  होता  है,  बच्चे
 पैदा  होते  है  तो  घर  की  जिम्मेदारिया  ग्ढती  है
 इसलिए  यह  कहकर  टाला  नहीं  जा  सकता  कि
 जिम्मेंद।री  बढ़ी  है  इसलिए  ज्यादा  गलत  ढंग  से
 काम  करें।  ee  (व्यदधात)-**  इसलिए
 में  कहता  हु  *

 MR.  DEPUTY-SPEAKER:  Because
 you  have  not  married  does  it  mean

 feat
 you  speak  with  less  responsibi-

 iy

 श्री  जगस्ताधशाव  जोशी  :  इसलिए  में  बतानों
 चाहता  हु  कि  वास्तव  में  सारी  गल्तिया

 जो  है  se  «०  ०

 Theretore,  I  understand  the  difficul-
 ty  and  can  deal  with  it  with  all  ob-
 jectivity  and

 z
 ३

 ties
 My  assess-

 ment  will  never  be  subjective.  It  will
 be  an  objective  and  impartial  assess-
 trent,  because  I  am  unmarried  I  am
 completely  unattached  and  non-com-~-
 mittal  A  married  man's  viewpoint  is

 vers
 married  by  semething  or  the

 ब
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 इसी  प्रकार  इससें  स्टोरेज  के  जो  लासेज़  है  बहू  चला  ?  जब  सारा  ब्रेत  खराब  हो  गया  तब  पता
 बढ़  रहे  है।  इतना  ही  नही,  चोरियों  के  जो  आकड़े
 &  बहू  भी  बढ़ते  चले  जा  रहे  हैं।  एक  साल  में
 28  हजार,  अगले  साल  दो  लाख,  फिर  चार  लाख,
 फिर  पांच  लाख  ।  इसलिए  यह  कहना  ठीक  नही  है
 कि  चोरिया  इसलिए  बढ  रही  है  क्योकि  माल  ज्यादा
 भेज  रहें  है  7  इसी  तरह  ट्रासिट  में  श्रोपेत  बैमन  में
 माल  भेजे  उससे  भ्रनफिट  फार  कज़म्प्शन  जो  हो
 जाता  है  उसकी  सख्या  बढ़  रही  है।  प्राखिर  बह
 तर्क  नहीं  हो  रुकता  कि  तादाद  बढ़े  जैसे  जैसे
 कारांबार  बढेगा  वैसे  वैसे  एफीशिएन्सी  भी  बढनी

 चाहिए  यदि  एफीशिएन्सी  बढ़ती  नहीं  है  तो
 कारोबार  बढ़ाते  समय  सोचना  चाहिए  t  इसीलिए
 मैने  कहा  कि  भाये  दिन  सरकार  व्यापार  बढाती
 चली  जा  रही  है।

 He  will  have  to  do  it  with  utmost
 efficiency  and  speed

 मह  भी  करना  पडेगा  t  जब  काम  ज्यादा  हो
 उसकी  व्रजह  से  भ्रव्यवस्था  पैदा  हो,  यह  सजूर
 नही  है  |  भाप  देखे  कि  सामान्य  झादमी,  बिचौलिए
 जितना  मुनाफा  लेते  थे  एक  क्वीटल  के  पीछे  वह
 पौते  चार  रुपए  था  लेकिन  शभ्राज  झन्न  महामण्डल
 13  रुपए  लेता  है।  उनका  प्रति  बबीटल  खर्चा  दो

 रूपए  था  लेकिन  गन  महामण्डल  का  9  रूपए  खर्चा

 है।  तो  न  सामान्य  जमता  को  झनाज  सस्ता

 बिलता  है  म  पैदा  करने  व्ले  किसान  को  उचित

 मूल्य  मिल  रहा  है--आाखिर  क्या  हो  रहा  है  ?
 शिन्दे  साहिब  ने  बताया  था!

 “Mr,  Shinde  said  that  during
 1970-71,  the  FCI’s  transit,
 storage  and  voyage  losses
 were  about  Rs.  5  crores.  hal

 आखिर  मन्सी  महोदय  स्वय  कहते  है,  यह  ध्यो

 हुमा है
 “The  reasons  for  losses  were  hi

 moisture-content  in  the  gra’
 at  the  time  of  procurerrent,
 storing  of  grain  in  sub-
 standard  godown.  Ww

 Why  were  sub-standard  godowns
 built?

 आती  भोडाउन  बनाते  सभय  स्ट्रैस्डडें  गोडाउत

 महीं  बनागे,  सभ-स्टैस्डरड  बनाये  भौर  मह  पता  कब

 चला  कि  गोडाउन  सब  स्टैन्ड्ड  है  इसी  तरह  से
 पिलफ़रेज ऐट  गोडाउम  ।  इस  पिलफरेज  का
 मतलब  रेट  से  बही  होता  t
 It  is  not  due  to  rats  or  black  rats,  It
 is  done  by  human  hands  In  transit,
 losses  caused  by  insects  and  rats  in
 godowns  and  movement  of  foodgrains
 im  open  wagons
 यानी  कोयला  बन्द  वैगन  में  लाया  जाय  और  भ्रताज
 को  ओपिन  वैगन  मे  लाया  जाय।  वैगन  तो  है
 रेलवे  के  पास,  फिर  खुले  वैमन  में  मेहू  क्‍यों  ले
 जाया  जाता  है  ?  यह  न  होने  की  वजह  से  मत्री

 महोदय  कहते  है
 The  FCI  was  now  constructing  go-
 downs  with  improved  storage  facili-
 ties  and  had  initiated  several]  mea-

 sures
 to  plug  loopholes  and  offset  the

 05825

 झभी  जो  गनी  बैग्स  का  मामला  आया  उसमे
 पता  चला  कि  25  करोड  रु०  की  लूट  होती  थी  41

 यह  दूसरा  आइटम  है  एफ०  सी॥०  श्राई०  का  ही  :

 The  Food  Corporation  of  India  has
 sought  the  approval  of  the  Ministry
 of  Food  and  Agriculture  to  its  propo-
 sal  to  recover  from  buyers  of  food-

 ains  the  cost  of  gunny  bags  An
 FCI  spokesman  said  the  Corporation

 spent  over  Rs  $i  crores  annually  on
 the  purchase  of  9)  million  gunny
 bags

 यानी  खुद  के  गनी  बैरस  मुफूत  में  देता  भ्ौर  जब
 अपने  को  झ्रावश्यकता  पडे  गनी  बैग्स  की  तो  उस
 को  खरीदता  :
 These  are  serious  omissions  and  com-~
 missions

 अब इस  बारे में  मे  कहना  चाहता  हूं  :

 The  Spokesman  said  the  Ministry's
 approval  was  necessary  as  it  would
 also  affect  some  of  the  states  which
 were  taking  foodgrains  from  the  cor-
 poration  for  public  distribution,  al-
 though  they  did  not  make  any  profit
 in  the  process
 झाविर  जैसे  ऐफ०सी०भ्राइ०  स्टैट्स  को  देते  हैं  वैसे

 ही  सामान्‍य  ट्रेडर्स  को  भी  देते  थे।  तो  जो  गनी  बैरस
 की  बसूली  है  उन  के  लिये  क्या  झाप  की  इजाजत
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 शी  जगरवाव  रार  जोशी  :  यद्यदाचरति  श्रेष्ठ:  तत्तदृवैत्रोजना:,

 की  जरूरत  थी  ?  पहले  मुफ्त  मे  दे  देते  थे  और  भाज
 जब  उस  की  लूट  हो  रही  है  तो  इन  का  स्पोक्‍्समैन
 कहता  है
 The  spokesman  says  that  it  has  gone
 to  the  Agriculture  Ministry  to  seek
 approval

 इस  का  मत्री  महोदय  खुलासा  करे  तो  श्रच्छा
 रहेगा  ।  इसलिये  जब  चर्चा  हो  रही  है  तो  सभी

 पहुलुओ  की  जाच  होनी  चाहिये  क्यो  कि  हर  चीज़
 में  घोटाला  है  1

 इतना  ही  नहीं  डैमरेज  की  रकम  भी  देखने
 लायक  है  |  उपाध्यक्ष  महोदय,  डैमरेज  1966  मे
 28,000  र०  था  जो  1971  मे  बढ़  कर  7  लाख

 हो  गया  है।  किस  चीज़  में  वृद्धि  नही  हुई  है?  डेम-
 रेज  मे  वृद्धि  हुई  है,  गोडाउन  मे  माल  खराब  होने  मे

 वृद्धि  हुई  है,  द्राजिट  मे  होनेवाले  नुकसान  में  वृद्धि
 हुई  है,  चोरी  में  वृद्धि  हुई  है  1  हर  चीज  की  वृद्धि
 होती  है,  और  फिर  ऊपर  से  मत्नी  महोदय
 साटफिकट  दे  कि  काम  शब्रच्छा  चल  रहा  है,  यह
 बात  मेरी  समझ  में  नही  आती  है।

 एफ०  सी०  झ्राई०  का  मामला  में  जानता  हू,
 प्राज  जो  हमारे  रेल  मत्री  है,  माननीय  टी०ए०
 पाई  वह  जब  चेयरमैन  थे,  तो  कार्यपद  का  त्याग
 करने  के  बाद  जो  उनके  भाषण  प्रखबारों  मे  छपा
 था  वह  मुझे  याद  श्रा  गया  उन्होने  कहा  कि  फुड
 कारपोरेशन  के  पास  भ्रनाज  की  उपज  के  सही
 झाकडे  तक  नही  है  ।
 I  am  subject  to  correction,  Mr  Pai
 happens  to  be  a  minister  here
 a  शुरू से  हीं,  965  से  ही  भौर  भाज  1971-
 72  तक  हम  पहुचे  नही  इस  सस्था  में  इतने  भारी

 लौसेज  होते  है।  जिस  कौरपोरेशन  मे  इतने  लौसे ज
 हो  तो  जिस  समाजवाद  को  झ्राप  लाना  चाहते  है
 जिस  सामान्य  भादमी  को  झ्राप  लाभ  पहुचाना
 चाहते  है,  बिल्कुल  उसके  खिलाफ  कोई  बात  करें
 झौर  यहा  उस  की  जाच  भी  न  हो,  यह  ठीक  नहीं
 है  -

 उपाध्यक्ष  महोदय,  करप्शन  टौप  से  शुरू  होता
 है,  मीचे  से  सही  इसलिये  गीता  भें  कहा  गया  है:

 सयत्यमाण  करते,  लोकस्तवनुकतंते  ।

 बहू  जो  करते  है  उसको  प्रमाण  समझा  जाता  है।
 इसलिये  कौरपोरेशन  का  चेयरमैन  हो  या  कोई
 भी  हो,  यह  जो  औनरेरियम  उनको  दिया  जाता  है
 Can  one  hve  (on  this  honorarium)?
 Let  the Government  reconsider  this

 यानी  जो  भी  सेवा  करते  है  उस  के  लिए  जीवित
 रहना  हमारा  अधिकार  है  ।  एक  रुपये  मे  कोई
 झ्रादमी  जीवित  नहीं  रह  सकता  ।  उन  की  इनकम
 का  सोर्स  क्या  है  ।  जब  सम्पत्ति  पर  मर्यादा  झा  रही
 है,  पाच  हजार  से  ज्यादा  हार्ड  नही  रख  सकते,  तो
 एक  व्यक्ति  एक  रुपये  मे  जीवित  नहीं  रह  सकता  ।
 यदि  में  देश  की  सेवा  करता  हू  तो  मुझे  जीवित  रहने
 के  लिये  भ्रावश्यक  साधन  देश  दे,  समाज  दे  ।
 तभी  में  समाज  को  सेवा  दे  सकता  हू  ।  में  समाज  को
 अच्छी  सेवा  दू  तो  समाज  को  मेरी  शिक्षा,  खाना
 और  रक्षा  का  प्रबन्ध  करना  चाहिये  ।  यह  जैसे
 समाज  की  जिम्मेदारी  है  वैसे  ही  समाज  को  अपनी
 सेवा  देने  की  मेरी  जिम्मेदारी  है  t  इसलिये  इस
 पर  पुनर्विचार  होना  चाहियें  नही  तो  एक  रुपया
 भ्रानरेरियम  देना  शर  चार  हजार  स्पये  किराये
 का  घर  रहने  को  देना  यह  उचित  नही  है  उपा-
 ध्यक्ष  महोदय,  जैसे  हम  में  सरकार  किराया
 लेती  है  बैसे  ही  मत्रियों  से  लेना  चाहिये।  श्राप  उन
 को  तनख्वाह  चाहे  जितनी  दे,  लेकिन  कोई  भी
 चीज़  उन  को  मुफूत  न  मिले-न  कार  मुफूत  मिल,
 न  घर  मिले,  न  बिजली  श्रौर  पाती  मुफ्त  मिले  1
 सब  को  हिसाब  से  पैसा  देना  चाहिये  ताकि  उन
 को  पता  चल  जाय  कि  किस  तरह  से  काम  चलाया
 जाता  है  (इस  लिये  यह  जाच  किसी  बात  को  भी'
 ले  कर  हो,  इस  के  लिये  जरूर  होनी  चाहिये  कि
 जिस  उद्देश्य  को  ले  कर  फूड  कारपोरेशन  पैदा

 हु  था  बह  उद्देश्य  सफल  हुआ  है  या  नहीं  ।  हमारे
 देश  में  एक  महानगर  कारपोरेशन  में  इतनी  चोरियां

 होती  थी  कि  वहा  की  जनता  उन  को  मजाक  में

 कहने  लगी  किए

 this  is  not  corporation,  this  is  chor-
 poration.
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 इस  लिये  म  समझता  हु  कि  इसकी  पूरी  जांच  की
 जाय  और  इस  के  लिये  जो  भी  जिम्मेदार  हो
 उन  को  पूरी  सजा  मिलनी  चाहिये  ।

 SHRI  P  M.  MEHTA  (Bhavnagar):
 Sir,  all  the  members  who  have  parti-
 cipated  in  this  discussion  have  con-
 demned  the  working  of  the  Food  Cor-
 poration,  Not  a  single  hon.  member
 has  defended  its  working.  Even  Mr.
 Shahnawaz  Khan  has  tried  to  defend
 only  one  officer,  not  the  working  of
 the  corporation.  Now  the  common
 consumer  has  become  the  victim  of
 this  rampant  corruption  and  malprac-
 tices,  It  was  highlighted  by  my  friend
 Mr,  Mody,  that  when  the  Gujarat
 Government  found  that  the  prices  of
 pulses  were  going  high  and  _  they
 asked  for  quotations  from  the  Food
 Corporation,  with  the  object  of  dis-
 tributing  pulses  through  fair  price
 shops,  the  prices  quoted  by  the  Food
 Corporation  were  higher  than  the
 market  price  prevailing  on  the  same
 day  or  day  before.  e  difference
 was  not  small  The  difference  was
 Rs,  6  per  quintal  in  the  case  of  gram,
 Rs.  4  in  the  case  of  gram  dal  and
 Rs  58  in  the  case  of  moong  dal.  So,
 the  corporation  has  failed  to  serve
 the  cause  of  the  interest  of  the  con-
 sumer,

 I  will  put  two  or  three  questions
 to  the  minister  and  I  hope  he  will
 listen  to  them  and  revly  to  them
 categorically.  Is  it  a  fact  that  in  view
 of  the  findings  of  the  Chief  Vigilance
 Officer  of  FCI,  the  Chief  Commer-
 cial  Manager,  the  Financial  Adviser
 and  the  Managing  Director  had  re-
 commended  that  no  extension  of  time
 should  be  given  to  the  parties  for

 rupply
 of  the  balance  undelivered

 stock  of  525  metric  tonnes  of  mus-
 tard  oil.  but  the  Chairman  of  the
 corporation  ruled  out  their  recor,
 mendation  and  allowed  extension  of
 time  to  the  said  parties.  though  the
 market  rates  had  further  decreased
 by  that  time  and  FCI  had  to  suffer  a
 further  loss  of  Rs.  6  lakhs?  The  Cor-
 poration  was  compelled  to  quote
 higher  prices

 for
 wises  than  the
 fling  in  the  same market  prices

 period,  the  purchases  of  gram

 Be  ahh  nee  he when  the  rates  were
 per  quisital,
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 They  again  resumed  after  some
 period  when  the  rates  went  up  to
 Rs,  4  to  7  per  quintal.  I  want  to
 know  whether  this  is  a  fact  or  not.
 This  is  the  only  reason  why  the  Gov-
 ernment  of  Gujarat  could  not  arrange
 the  distribution  of  pulses  through  the
 fair  price  shops
 48  hrs.

 Much  has  been  said  about  the
 open  sale  centres  What  is  the  total
 expenditure  incurred  by  the  Corpo-
 ration  for  the  inauguration  of  open
 sale  centres?  Is  it  a  fact  that  these
 open  sale  centres  are  now  banned  by
 the  Government  of  India?

 The  Corporation  sold  pulse  on
 4-5-72  at  the  State  centre,  Baroda  to
 the  traders  at  prices  much  lower
 than  those  quoted  to  the  Government
 of  Gujarat  In  other  words,  the  Cor-
 poration  sold  pulse  to  the  private
 dealers  at  rates  lower  than  those
 quoted  to  the  Government  of  Gujarat.
 How  did  this  happen.  In  May  gram
 was  sold  at  a  price  of  Rs.  8)  to  85  per
 quintal,  in  July  at  Rs.  20  to  30  per
 quintal  and  in  August  at  Rs,  127  to
 28  per  quintal  On  145-72  gram  dal
 was  sold  at  Rs  l8  per  quintal,  in
 dune  at  Rs  8  to  122,  in  July  at
 Rs.  22  to  85  and  in  August  at
 Rs.  48  to  45  In  August,  Moong  dal
 was  sold  at  Rs.  205  How  did  the  Cor-
 poration  make  it  possible  to  sell  these
 commodities  to  the  private  dealers
 at  a  lower  rate  than  was  quoted  to
 the  Government  of  Gujarat  and  thus
 deprive  the  common  consumer  of  gett-
 ing  the  benefit  of  the  fair  rates  and
 distribution  through  fair  price  shops?

 SHRI  SAMAR  GUHA  (Contai):  Mr.
 Deputy-Speaker,  Sir,  Sardar  Iqbal
 Singh  is  not  an  exception  but  one
 among  the  many  who  have  success-
 fully  discredited  our  institution  of
 public  undertakings  or  public  corpo-
 rations  I  can  name  one,  but  I  do  not
 want  to  do  it,  There  is  another
 example  of  sacrificing  personality
 who  takes  Re.  ]  per  month  as  salary,
 but  who  is  spending  more  than
 Rs.  8,000  per  mensem  for  his
 bungalow  and  other  requirements.

 AN  HON  MEMBER:  Which  is  that
 Corporation?

 SHRI  SAMAR  GUHA:  Indian  Air-
 lines  Corporation,  I  can  mention
 many  other  also,  like  the  Chairman
 of  the  Fertilizer  Corporation  who  has
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 SHRI  SAMAR  GUHA:  this  case  of  the  issue  of  the  Chair-
 recently  resigned.  In  many  other
 public  corporations  the  situation  is
 almost  the  same.

 Today  one  individual  has  been  pin-
 pomted.  I  should  say  that  it  was  a
 very  interesting  scene  today.  Some
 of  the  very  senior  Ministers  were
 sitting  in  the  back  benches  and  some
 of  the  other  senior  members  were
 taking  peculiar  interest  in  the  de-
 bate,  I  have  also  observed  in  this
 House  that  some  of  the  members  of
 the  ruling  party  wanted  to  generalise
 the  whole  issue  while  some  of  the
 members  wanted  to  particularise  and
 pin-pornt  some  personalities.

 I  find  a  peculiar  thing,  the  rul-
 ing  party  Members,  some  supporting
 and  some  opposing,  a  personality  who
 is  involved  in  our  discussion  today.
 There  is  a  certain  basic  thing.  It  is,
 I  should  say,  a

 pohey
 of  selection

 of  such  heads  of  public  undertak-
 mgs  and  public  corporations.  The
 functionaries  of  the  ruling  party,
 they  may  be  discredited  or  discard-
 ed  or  they  may  have  some  credit  in
 the  party,  are  being  selected  to
 head  such  corporations  or  such  pub-
 lic  sector  undertakings  Not  only
 so.  In  the  case  of  some  corporations,
 there  are  sore  chosen  men  or  some
 such  yes-men  who  are  selected  to  head
 such  corporations  or  such  public
 bodies.  Sometimes,  if  a  powerful
 party  functionary  is  the  Chairman  of
 a  varticular  corporation  or  a  parti-
 cular  undertaking,  difficulties  arise
 as  in  the  case  of  the  Food  Corpora-
 tion  of  India.  The  person  who  has
 been  selected  as  the  Chairman  of
 the  Corporation  is  a  powerful  party

 etnctiomary
 of  the  ruling  organisa-

 ion.
 What  is  the  result?  The  result  is

 that,  sometimes,  a  Minister  if  he  is
 not  powerful,  if  he  is  not  of  the
 Cabinet  rank,  if  he  has  no  organisa-
 tional  backing  of  the  ruling  party.
 finds  it  verv  difficult  to  directly  deal
 with  such  Chairman.  If  he  is  a  juni-
 or  Minister,  he  tries  to  take  the
 help  of  the  Managing  Director  or
 some  other  official  equivalent  to
 that  rank.  Then,  there  is  a  clash  bet-
 ween  the  Chairman  and  the  Minis-
 ter  as  in  the  case  of  the  Food  Cor-
 poration.  Obviously,  such  ugly  prae-
 tices  are  being  manifested  here.  Tn

 man  of  the  Food  Corporation  we  see
 some  Members  taking  this  side  or
 that  side;  some  taking  this  side  of
 the  Chairman  and  others  that  of
 some  officials,  some  Congressmen
 taking  this  side  or  that  side,  sup-
 porting  one  or  the  other.  It  is  a  pe-
 culiar  thing.

 What  is  the  root  cause  of  it?  The
 root  cause  of  all  such  evil  is  the
 process  of  selection  of  heads  of  such
 public  sector  undertakings  or  Corpo-
 rations.  question  is:  Why  are
 such  persons,  the  party  functiona-
 ries  belonging  to  the  rulng  party,
 selected?  It  is  shocking  to  see  how
 these  public  sector  and  ertakings  or
 Corporations  function.  It  is  not  in
 all  sphere,  in  all  sector,  of  their  ad-
 ministration  but  it  is  their  direct
 functioning  through  not  their  own
 men,  Government  men,  but  mostly
 through  contractors  cither  in  the  pro-
 cess  of  procurement  or  distribution—
 in  this  case  of  F.CI.,  it  is  foodstuffs—
 or  transportation  or  storage,  etc,  etc.
 They  function  mostly  through  con-
 tractors  These  contractors  are  the
 milching  cows  for  the  party  funds

 the  ruling  party.  Particular:
 ys such  chairman  or  yes-men  officia

 are  chosen  because  they  are
 actually  the  fund  collectors  of  the
 ruling  party,  This  is  the  reason...

 AN  HON.  MEMBER:  Question.
 SHRI  SAMAR  GUHA:  I  know  it.

 I  know  at  the  time  of  elections  so
 many  contractors  who  run  transports
 for  F.C.I.  were  asked  to  charge
 say,  Rs.  20  for  a

 lon
 instead  of

 Rs.  2  for  a  lorry,  such  balance  of
 Rs  8  going  to  election  funds.

 These  Chairmen  or  heads  of  such
 public  bodies  are  being  used  as  some
 kind  of  a  political  shikhandi  of  the
 ruling  party.  Sometimes,  they
 may  not  be  actually  corrupt;  they
 may  not  be  actually  responsible  for
 that.  The  real  responsibility  in  such
 case,  I  should  say,  with  the
 party  audits  policy  of  selection
 recruitment  of  heads  and  also  same
 top  bureaucrats  of  such  Corporations
 or  such  public  sector  utidertakingy.

 In  the  caze  of  the  Food  Corpera-
 tion  of  India,  certainty,  Sardar "Iqbal
 Singh  cannot  himself  of  the
 charges  mate  against  him.  Almost
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 all  the  members,  on  this  side  or  that
 side,  have  cited  many  examples  of
 the  mal-practices  that  have  been  in-
 dulged  in  by  Sardar  Iqbal  Singh.

 Sardar  Iqbal  Singh,  I  should  say,
 is  the  culmination  of  a  process,  a
 continuous  process,  of  corrupt  prac-
 tices  that  were  being

 indulg
 ed  in  b

 the  Food  Corporation.  y  frien  3 Shri  Shahnawaz  Khan,  may  defend
 the  Food  Corporation  and  say  that
 it  has  functioned  magnificently  in
 undertaking  foodgrain  procurements
 and  distribution  in  our  country.  But
 it  would  have  been  more  magnifi-
 cant  if  better  personalities  had  been
 chosen  as  head  of  such  institution,
 if  better  persons  had  been  chosen
 to  deal  with  the  whole  administra-
 tive  business.

 I  want  to  warn  the  Government
 that  the  whole  institution  of  socia-
 lism,  the  whole  mechanics  of  socia-
 lism,  the  whole  concept  of  socialism,
 and  the  whole  principle  of  socialism,
 are  going  to  be  discredited  by  the
 functions,  by  the  performance,—and
 by  the  attitude  of  administrative
 handling  of  Public  Sector  bodies  by
 such  functionaries  who  have  been
 chosen  not  on  any  other  considera-
 tion  but  on  the  consideration  of  party
 affiliations,  on  the  consideration  of
 interests  of  the  ruling  party.  In  this
 case  of  F.C.  in  regard  to  procure-
 ment  it  is  done  by  the  agents;  in  the
 case  of  transportation  also,  it  is
 mostly  done  by  the  contractors.
 About  storage—you  will  be  asto-
 nished  to  know—a  decision  was
 taken  that  Government  would  con-
 struct  the  godown  for  storing  food-
 grains  but  in  every  State  this  princi-
 ple,  this  policy,  has  not  been  imple-
 mented:  we  all  know  that  in  hiring
 of  the  godowns  or  buildings,  in  the
 case  of  fixing  rent,  something  is  be-
 ing  done.  In  the  case  of  distribution
 aiso,  Government  is  not  directly  dis-
 tributing  but  is  distributing  through
 dealers  who  are  the  pet-boys  of
 the  ruling  organisation.  I  do  not
 want  to  go  into  the  details.  Unles: this  process  of  distributing  favouri-
 tism  to  the  yes-men  of  the  ruling
 party,  to  the  milch  cows  of  the
 tuling  party,  is  changed,  as  I  have
 said,  the  whole  institution  of  socia-
 lism  working  through  Public  Sector,
 ig  going  to  discredited.  Then  we  have
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 to  bear  the  responsibility  for  that.
 (Interruptions).

 Yherefore,  if  they  really  want  to
 remedy  the  malady,  I  would  hke  to
 make  some  suggestions.  The  first  one
 is  that  Heads  or  Chairman  of  such
 public  bodies  or  public  undertak-
 ings  should  not  be  selected  by  the
 Government  from,  any  political  func-
 tionary  of  any  political  party—if  he
 is  an  active  member  of  any  political
 party;  no  member  of  any  political
 party  should  be  entrusted  with  the
 Chairmanship  of  any  public  corpora-
 tion  or  public  undertakings.  (Inter-
 ruptions)  Secondly,  there  should  be
 some  kind  of  a  selection  body  like
 the  UPSC  for  selecting  personnel  to
 head  such  bodies;  there  shguid  be  a
 selection  body  which  should  be  inde-
 pendent  and  impartial  of  the  control
 and  interests  of  the  Government.  If
 such  a  body,  as  UPSC,  is  there  to
 select  the  personnel  for  heading  such
 institutions,  to  select  such  important
 functionaries,  then  there  is  the  possi-
 bility  of  overhauling,  in  the  right
 direction,  the  functions  of  the  public
 institutions.

 Lastly,  I  would  say,  Sardar  Iqbal
 Singh,  I  think,  had  been  an  irmpor-
 tant  functionary  in  the  Congress.  He
 had  been  a  Member  of  Parliament
 and  a  Minister  also.  AsI  find,  so
 many  Ministers  are  keenly  interest-
 ed,  so  many  Members  of  Parliament
 are  taking  keen  interest  in  defending
 him,  at  least,  I  think,  a_  certain
 sense  of  self-respect  demands,  before
 anything  is  done,  that  he  should  re-
 sign  immediately  after  what  has
 been  told  or  what  has  been  said  or
 what  has  been  found  about  him

 Secondly,  a  high-power  inquiry
 committee  should  be  instituted  to
 go  into  the  whole  policy,  functioning
 and  the  structure  of  the  Food  Corpe-
 ration.  Just  an  inquiry  into  the  deeds
 of  an  individual  will  not  help  nor
 will  it  provide  any  remedy.

 THE  MINISTER  OF  AGRICUL-
 TNRE  (SHRI  प्  A,  AHMED):  I  wel-
 come  the  discussion  on  the  working
 of  the  Food  Corporation  of  India.  But,
 I  certainly  feel  very  unhappy  because
 of  the  manner  in  which  this  matter
 has  developed  into  a  controversy  bas-
 ed  on  emotion  and  based  on.  .  .

 AN  HON.  MEMBER:  Where  ts  the
 ernotion?
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 श्री  ज्योतिंगय  वसु  :  जनात  मंत्री  जी,  इस  को
 इसोशल  कहेंगे  तो  रियेलिटी  किस  को  कहेंगे  ?

 SHRI  F.  A,  AHMED:  One  side
 taking  the  part  of  one  person  and
 another  side

 ting
 the  part  of  an-

 other  person.  But,  I  am  here  not  to
 speak  on  either  view  or  on  behalf  of
 either  party  and  not  to  defnd  any
 party  whatsoever.  As  J  said,  my
 sition  hag  been  very  clear  int!  his
 matter.  When  certain  allegations
 were  made  against  the  Chairman  and
 the  officers  of  the  Corporation,  all
 these  matters  are  under  examination
 and,  whatever  action  is  called  for,  it
 will  be  taken  by  the  Government
 after  the  matter  has  been  gone  into
 and  carefully  examined...

 SHRI  JYOTIRMOY  BOSU:  How
 long  will  it  take?

 SHRI  F  A.  AHMED:  It  will  not
 take  a  very  long  time.

 SHRI  JYOTIRMOY  BOSU:  It  has
 already  taken  three  months

 SHRI  PILOO  MODY  Meanwhile,
 he  should  be  suspended.

 SHRI  F.  A  AHMED:  Mr.  Mody
 says  that  the  gentleman  should  be
 suspended  before  taking  any  action.
 But  I  would  like  to  point  out  that
 it  will  be  a  very  unfortunate  thing to  punish  a  person  without  knowing
 his  guilt...

 SHRI  B  P.  MAURYA:  It  is  not
 unfortunate  that  without  going  into
 the  statement  given  by  the  Food
 Corporation  Chairman  the  matter
 was  referred  to  the  CBI?

 SHRI  F.  A.  AHMED:  May  I  just
 say  that  his  information  is  entirely
 incorrect  because,  so  far  as  my
 Ministry  and  my  Department  is  con-
 cerned.  it  has  not  been  referred  to
 the  CBI.  It  is  on  their  own  initia-
 tive  that  certain  action  has  been
 taken.

 So  far  ag  the  allegations  made  be-
 fore  me  are  concerned,  I  wrote  a
 secret  letter  asking  the  Chairman  to
 explain  what  he  had  to  say  and  I
 think  no  one  knows  anything  about
 it  except  the  Chairman  and  my  Se-
 cretary....

 it SHRI  JYOTIRMOY  BOSU:  Let  it
 be  laid  on  the  Table  nf  the  House.

 SHRI  F,  A.  AHMED:  I  cannot  Jay
 it  on  the  Table  unless.  .  .

 Loy
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 SHRI  B.  P.  MAURYA:  The  Minis-
 ter  asked  about  the  allegations  on
 the  28th  June.  The  matter  was  refer-

 Be
 to  the  CBI  m  the  Ist  week  of

 uly...
 SHRI  R  N.  SHARMA:  2nd  July,
 SHRI  B.  P.  MAURYA:  If  you  say

 that  it  will  be  unfair  to  ask  the
 Chairman  to  resign,  is  it  not  unfair
 to  refer  the  case  to  CBI  without  go-
 ing  into

 the  statement  of  the  Chair-
 man

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  talking  about  punishing  him.  But,
 if  you  keep  him  as  Chairman,  the
 inquiry  will  be  very  much  hindered.
 Now  he  should  temporarily  retire
 and  if  he  is  absolved  of  the  charges,

 ne
 can  come  back  and  assume  the

 ce,
 SHRI  PILOO  MODY  The  fact  is

 that  he  is  tampering  with  the  record.
 SHRI  F.  A  AHMED:  These  are  the

 allegations  made  by  some  of  the
 employees  of  the  Food  Corporation.
 What  I  would  hke  to  point  out  is
 this  No  action  for  the  purpose  of
 making  a  reference  to  the  BI  was
 made  except  im  respect  of  one  mat-
 ter.  That  was  in  regard  to  the  pul-
 ses  deal  where  some  questions  were
 asked  on  the  floor  of  the  House,  and
 as  a  result  of  the  assurance  given  by
 my  colleague,  the  Minister  of  State,
 some  action  was  taken  in  that  mat-
 ter  That  matter  was  referred  to  the
 CBI.  The  other  matters  were  not  re-
 ferred  to  the  CBI  by  me  or  by  any-
 one  else,  because  the  matter  was
 with  me  and  I  had  asked  the  Chair-
 man  to  explain  and  he  had  explain-
 ed,  The  reply  was  received  by  me
 on  the  5th  of  August.  That  is  under
 examination

 SHRI  JYOTIRMOY  BOSU:  You
 are  trying  to  shield  the  person.

 SHRI  F.  A.  AHMED:  It  is  a  volu-

 manos
 reply  of

 Baines  2
 200

 pages,  requires  some  time  80
 through  all  the  es,  There  is  also
 examination  to  Ben  done  of  various
 documents.  Therefore  it  is  taking
 time.

 SHRI  JYOTIRMOY  BOSU:  In  the
 case  of  the  Akali  minister,  on  the
 strength  of  one  MLA  writing,  you

 482

 et  bpm  baa 24  Z case  a@  ‘ring
 months.  .

 .
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 SHRI  F.  A.  AHMED:  Not  at  all,  I

 7 a
 taking  months  in  this  case

 at
 SHRI  JYOTIRMOY  BOSU:  Every-

 thing  is  political.
 SHRI  F,  A.  AHMED:  As  I  was  say-

 ing,  ...
 SHRI  S.  M.  BANERJEE:  Out  of

 450  to  200  pages,  how  many  have  you
 read?

 SHRI  F.  A.  AHMED:  I  have  gone
 through  the  repiy.  Some  of  the
 points  mentioned  require  verification
 Irom  varloug  documents  and  various
 books  m  the  Lossession  o{  the  de-
 partments  concerned.  What  I  would
 like  to  point  out  is  this.  So  far  as
 hon.  Members  are  conce.ned,  their
 objective  was  to  make  suggestions
 which  will  improve  the  function.ng
 of  the  F.C.I.  I  entirc:y  agree  with
 the  hon.  Members  so  far  as  the  work-
 ing  of  the  F.C.  is  conceraed  that
 from  time  to  time  there  have  been
 some  lapses,  there  have  been  some
 shortcomings,  there  have  been  some
 failures.  It  is  on  the  knowledge  of
 the  failures,  the  lapses,  the  shortcom-
 ings,  etc.  that  we  had  started  taking
 action  and  we  had  tricd  to  improve
 upon  the  working  of  the  F.C.l.  But
 one  thing  I  would  say,  that  it  wou'd
 be  very  unfair  on  the

 er
 of  any-

 one  to  say  that  the  F.C.I.  has  not
 served  the  purpose  for  which  it  was
 established  Unterruptions).  If  the
 hon,  Members  will  be  pleased  to  re-
 member,  they  will  find,  whether  it
 is  in  the  matter  of  procurement,  whe-
 ther  it  is  in  the  matter  of  movement,
 or  in  the  matter  of  storage  or  in
 the  matter  of  distribution.

 SHRI  PILOO  MODY:  Corruption,

 Secapnon
 and  corruption,  nothing

 e,
 SHRI  S.  M.  BANERIFE:  We  ore

 not  against  the  F.C.I.  We  want  the
 entire  trade  to  be  handled  by  Gov-
 ernment,

 SHRI  JYOTIRMOY  BOSU:  We
 have  been  demanding  that  the  entire

 foodgrain
 trade  should  be  nationalis-

 ed,
 SHRI  F.  A.  AHMED:  The  hon.

 Member  may  not  have  said  so  but
 some  other  hon.  Memb>rs  said  that
 the  functioning  of  the  F.CI.  was  not

 food
 and  so  I  dealt  with  that  noint.

 at  I  want  to  say  is  this.  Which-
 ever  direction  we  may  look  to,  we
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 will  find  that  the  work  of  the  F.C.
 has  multipiied  five  or  six  times  ever
 since  lt  was  cstablished.  It  was  es-
 tablished  ya  l9bu.  in  i6/2  the  woik-
 ing  ot  the  F.C.  has  multiplied  cy
 about  five  or  six  times,

 The  hon.  Member  pointed  out
 that  the  tolal  turnover  ot  the  Food
 Co.poration  was  near  about  ks.  2,000
 crores,  3६  ls  not  so,  it  is  only  Rs,  1,000,
 crores.  It  ig  not  Rs.  2ul  crores,

 SHRI  SAMAR  GUHA:  According
 to  the  Audit  Report,  about  Rs.  400
 crores  of  them  are  iost  either  in
 Storage  or  in  transit  etc,  This  is
 the  yeariy  loss,

 SHRI  प्  A.  AHMED:  I  would  say
 that  if  there  are  any  detecis  pointed
 out  In  some  direcuions  we  are  cer-
 tainly  prepared  to  look  into  them
 and  to  see  how  they  can  be  rectified.
 So  tar  as  the  question  of  loss  is
 concerned,  we  should  work  it  out
 on  the  basis  of  percentage  and  find
 percentage  and  find  out  what  the
 percentage  of  loss  is.

 SHRI  SAMAR  GUHA:  There  is  25
 per  Cent  i0ss,  ac‘ording  to  the  Audit
 Report.  25  per  cent  of  turnover  is
 lost  either  in  the  process  of  sto.age
 or  transit  or  distiibutioa  oe

 SHRI  F.  A.  AHMED:  It  is  not  25
 per  cent,  it  is  not  a  correct  fact.

 SHRI  JYOTIRMOY  BOSU:  How
 much  did  the  Chairman  contribute  to
 your  party  fund  for  election?  You
 are  in  the  darkness.

 SHRI  F.  A.  AHMED:  The  purpose of  some  of  the  hon.  Members  is
 only  political  motive.

 SHRI  PILOO  MODY:  We  are  cast-
 ing  aspersions,  whether  you  call
 them  ‘political’  or  something  else.
 We  are  casting  aspersions.

 SHRI  F.  A.  AHMED:  It  has  been
 stated  by  my  hon.  friend  over  there
 that  the  appointment  of  a  chairman
 was  for  a  political  purpose,

 SHRI  JYOTIRMOY  BOSU:  No
 doubt  about  it.

 SHRI  SAMAR  GUHA:  In  each  and
 every  public  sector  corporation  or
 undertaking,  all  the  chairmen  are
 selected  on  political  considerations.
 They  are  chosen  from  among  the
 political  party’.  discarded  and  dis-
 crelited  members,  (Interruptions)

 54
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 SHRI  F.  A.  AHMED:  However

 much  hon,  Members  may  shout,  there
 is  no  basis  for  such  an  _aliegation,
 aud  I  deny  it  with  all  the  power  at
 my  command.

 SHRI  S.  M.  BANERJEE:  My  sub-
 mission  is  that  they  may  appoint
 poultical  persons  as  cnairman  ot  cor-
 porations.  We_have  no  quarrel  over
 it.  But  let  them  appoint  politically
 ethcient  persons  who  can  do  the  job
 without  defrauding  the  public  exche-
 quer,

 SHRI  PILOO  MODY:  Let  him  ap-
 point  Shri  R.  S.  Pandey  as  the
 caairman.

 SHRI  R.  S.  PANDEY:  I  would  lke
 to  suggest  that  Shri  Piloo  Mody  may
 be

 appo
 inted  the  chairman  of  the

 Food  Corporation,  because  he  is  very
 efficient.

 ;  eae
 S.  M.  BANERJEE:  I  object

 0  it.
 SHRI  F  A  AHMED:  So  far  as

 some  of  the  hon.  Members  are  con-
 cerned,  they  want  that  there  should
 be  no  one  who  belongs  to  a  political
 party  who  should  be  appointed  as
 chairman  of  a  public  undertaking.
 But  I  do  not  see  why  a  person  ke-
 longing  to  a  political  party  should
 be  deprived  of  this  opportunity.
 (Interruptions)  we  do  not  agree  with
 their  views;  they  may  have  their
 own  views,  but  our  view  is  that  poli-
 tical  persons  should  not  be  prevented
 from  becoming  chairman  of  the  pub-
 lic  undertakings.

 SHRI  SAMAR  GUHA:  I  had  used
 the  word  ‘active  party  functionary’.
 Active  party  functionaries  should
 not  be  appointed.

 SHRI  R  V.  SWAMINATHAN
 (Madurai):  They  cannot  behave  as
 if  they  are  cross-examining  in  a
 court  of  law.

 SHRI  PILOO  MODY:  As  soon  es
 a  Member  has  lost  his  seat.  he  should
 be  appointed  to  a  corporation.

 SHRI  F.  A.
 ee

 I_  have
 said,  so  far  as  the  working  of  the
 Food  Corporation  is  concerned,  I  am
 always  prepared  to  have  constructive
 suggestions  from  hon,  Members,
 which  would  improve  the  function-
 ing  of  the  corporation.
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 SHRI  JYOTIRMOY  BOSU:  First,
 let  him  have  q  thorough  probe.  Let
 him  appoint  a  parhamentary  commus-
 sion,

 SHRI  F.  A.  AHMED:  That  is  en-
 tirely  different.  ...

 SHRI  PILOO  MODY:  I  am  making
 the  most  constructive  suggestion.
 Let  Government  suspend  him  or
 make  him  resign.

 SHRI  F.  A.  AHMED:  So  far  as
 these  allegations  are  concerned,  there
 are  two  sets  of  allegations,  One_  is
 against  the  chairman  and  the  other
 is  against  some  officers  and  erployees
 ot  the  organisation.

 SHRI  PILOO  MODY:  Let  him  sus-
 pend  them  all,

 SHRI  ्  A.  AHMED:  It  is  very
 unfortunate  that  these  things  should
 have  happened  in  a  public  undertak-
 ing.  I  am  very  unhappy  that  these
 things  have  happened  ....

 SHRI  JYOTIRMOY  BOSU:-  Under
 his  very  nose,  for  the  last  one  and
 a  half  years  in  Delhi.

 SHRI  F.  A.  AHMED  These  mattcrs
 have  to  be  inquired  into,  and  after
 a  pmma  facie  case  Is  available  with
 us,  we  shall  take  such  actions  as  are
 calied  for.

 SHRI  JYOTIRMOY  BOSU:  Let  the
 hon  Minister  kindly  now  evade  the
 issue.  Let  him  tell  us  his  concrete
 decision  as  to  what  he  wants  to  do
 and  within  what  target  date.  Let
 him  give  us  a  clear  and  categorical
 reply  about  the  target  date  within
 which  he  would  come  to  a  final  de-
 cision.  Let  him  kindly  not  take  us for  a  ride.

 SHRI  F.  A.  AHMED:  There  is  no
 question  of  my  placing  the  state-
 ment  which  contains  all  the  allega-
 tions  before  the  House;  that  is  a
 document  which  is  under  examina-
 tion,  and  after  it  has  been  examined,

 et
 all

 be  placed  on  the  Table  of
 OUSE,  .  +

 SHRI  S.  M.  BANERJEE:  Will  it  be
 completed  by  the  beginning  of  the
 next  session?

 SHRI  S.  B.  GIRI  (Warangal):
 a  ea  of  clarification.  May  I  on
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 whether  the  inquiry  will  be  confin-

 fe
 only  ye

 the  last  one
 year

 or  will
 dover  riod  since  the  incep

 tion  of  tt  Sor  poration?  The  mal-
 practices  have  been  taking  place  for
 the  last  eight  years.

 SHRI  ह  A.  AHMED:  That  is  a
 matter  which  Government  will  exa-
 mine,  when  all  these  facts  are  be-
 fore  the  Government.

 Qne  hon.  Member  had  raised  a
 point  that  some  rice  was  taken  in  an
 aeroplane  to  Assam  from  here,  and
 for  that  the  responsibility  of  the
 Food  Corporation  or  the  Department
 of  Food  has  been  alleged.

 May  I  just  point  out  that  there  was
 no  such  transhipment  of  rice  by  the
 Food  Corporation  or  the  Food  Depart-
 ment  by  plane?  What  actually  hap-
 pened  was  that  some  of  the  aero-

 lanes  which  were  bringing  refugees
 rom  Assam  to  Madhya  Pradesh  and

 other  areas—Russian  planes—were
 going  back  empty  and  in

 ie
 eme

 pty  planes,  it  is  very  likely  that
 we  had  sent  some  foodgrains.

 .
 The

 Agriculture  Department  had  utilised
 at  vacant  space  for  the  purpose  of
 king  foodgrains  from  here  to

 Assam  and  other  difficult  border
 areas,

 SHRI  SHYAMNANDAN  MISHRA:
 That  did  not  cost  anything?

 SHRI  F.  A  AHMED:  As  far  as  I
 know,  we  have  not  paid  anything.  I
 will  find  out  from  the Rehabil ilitation
 Ministry  whether  something  was  paid
 by  them.  I  am  not  sure  about  it,
 but  so  far  as  we  are  concerned,  we
 have  not  paid  anything  for  that

 Thig  is  what  I  would  like  to  say.
 My  position  is  very  difficult  at  the
 present  moment.  .
 -  SHRI  JYOTIRMOY  BOSU:  I  can

 well  understarid  that.

 SHRI  F.  A.  AHMED:  ...  for  the
 siraple  reason  that  I  am  going  th-
 rough:  the:  facts  and  it  will  be
 unfair  for  me  to  supply  e  cers
 tain  facts  or  my  views  before  the
 House  without  that  matter  being
 Pxamined  by.a  judicial  body  or  by

 sont
 other  y  which

 can  into .  re
 fore,  what  I  would  suggest  is  that
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 whatever  allegations  have  come  be-
 fore  me,  whether  it  38  against  the
 Chairman  or  against  the  officers  or
 against  the  employees,  they  will  be
 looked  into,  they  will  be  exammed
 very  carefully  and  after  the  report
 ig  available,  I  shall  place  it  be tore
 this  House  for  you  to  decide.

 SOME  HON.  MEMBERS  raose—
 SHRI  S.  M  BANERJEE.  May  I

 make  a  submission?
 MR,  DEPUTY-SPEAKER:  One  by

 one.  Shri  Sethi.
 SHRI  ARJUN  SETHI  (Bhadrak):

 I  want  to  know  from  the  hon,  Minis-
 ter—as  my  hon.  friend,  Shr:  Moha-
 patra  also  pomted  out—on  what
 basis  and  what  principle  the  ex-
 Assistant  Manager  of  the,  F.C.
 Bhadrak  branch,  in  the  district  of
 Balasore,  Orissa,  has  been  reappoint-

 d  after  25  days  of  his  retirerrent
 rom  service?

 SHRI  S  B  GIRI:  The  recognition
 of  the  majority  union,  the  Govern-
 ment  of  India  Food  Corporation  Em-
 ployees  Association,  has  been  sus-
 pended.  Will  the  recognition  be  im.
 mediately  restored  as  they  have  the
 majority?

 SHRI  S.  M  BANERJEE:  Apart
 from  the  cases  of  corruption  etc.,  the
 employees’  organisation  has  put  for-
 warded  certain  basic  demands  These
 demands  have  not  yet  been  conced-
 ed.  Is  the  hon.  Minister  applying  his
 mind  to  the  various  demands  put
 forward  by  the  employees?

 My  second  question  is  to  you,  Sir.
 As  _  the  House  is  adjourning  today
 and  we  shal]  not  be  here,  let  Gov-
 ernment  announce  its  own  business
 for  the  next  wéek  at  least,
 गझीनोत०्पी०  भौर्य  :  उपाध्यक्ष  महोदय,  फूंड  कार-
 पोरेशन  एकभ्राटोनोमस  बाडी  हैं  लेकिन  उसमें  जी
 भी  खराबियां  होती  है  उस  के  लिये  मंत्री  महोदय
 कहां  तक॑  जिम्मेदार  होंगे  इस  पर  भी  इस  सदन  में
 अदि/णयं  के  लिये  निश्चय  हो  जाना  चाहिये  1  जिल
 मंत्री के  भन्‍्तर्गंत  वह  भाता  है  की  कितनी  जिम्मे
 दारी है  यह  निश्चय  हो  जाना  चाहिये

 SHRI  P.M,  MEHTA:  The  Goy-
 érnment  of  Gujarat  wanted  to  give
 pulses  at  a  fair  prices  to  the  fair
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 [Shri  P.  M.  Mehta]
 price  shops.  But  what  happened  was
 that  the  sale  price  quoted  by  the
 Corporation  was  much  higher  than
 the  prices  prevaling  in  the  open
 market.  How  has  this  happened?

 SHRI  R.  S.  PANDEY:  There  is  no-
 thing  against  the  Food  Corporation
 as  such,

 I  do  agree  with  the  Minister  that
 the  very  concept  of  having  a  corpo-
 ration  is  very  good  to  meet  the  sup-
 plies,  But  the  idea  is  that  it  should
 function  well.  The  House  is  very
 much  agitated  at  the  manner  in
 which  the  complaints  came.  An  en-
 quiry  has  been  instituted.  Who  are
 those  people  who  are  involved,  has
 got  to  be  completely  enquired  into,
 and  they  should  be  punished.  It  is
 not  a  matter  of  the  Chairman  or
 other  officials  or  of  those  people  who
 have  complained.  I  suggest  that
 there  should  be  a  high-power  com-
 mission  appointed  to  thoroughly  en-
 quire  into  everything,  go  through  it
 threadbare  and  its  report  must  be
 submitted  to  the  House  in  order
 that  justice  may  be  done  to  every-
 one.

 SHRI  S.  M.  BANERJEE:  I  sup-
 port  the  demand  that  the  hon.  Mem-
 ber  has  raised.

 SEVERAL  HON.
 rose—

 MR.  DEPUTY-SPEAKER:  Please
 sit  down.  Today  being  the  last  day,
 I  am  going  to  give  some  time  to
 everyone.  I  will  allow  everybody.
 Now,  Shri  Jharkhande  Rai.

 श्री  झारखंड  राय  :  सी०बी०भ्राई०की  जांच  में

 केवल  चार  विषय  दिए  गए  हैं  जितने  आरोपपतर

 में  प्वाइंट  दिए  गए  हैं  या  उठाए  गए  हैं,  उत  सब  को

 जांच  के  लिए  क्‍यों  नहीं  दिया  गया  है  ?
 SHRI  BHAGWAT  JHA  AZAD:

 Mr.  Deputy-Speaker,  Sir,  it  is  very
 nice  of  the  hon.  Minister  to  say  that
 he  would  accept  the  opinion  because
 the  enquiry  is  going  to  be  there.
 But  I  would  like  to  know  how  it  will
 affect  the  course  of  the  enquiry,  be-
 cause,  one  of  the  Ministers  has  very
 categorically  expressed  his  opinion
 in  regard  to  one  gentleman  who  is

 MEMBERS.
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 very  high  up  in  the  Food  Corpora-
 tion.  Would  the  hon,  Minister  assure
 us  that  the  categorical  expression  of
 opinion  of  one  of  the  Ministers  in
 favour  of  one  and  impliedly  against
 the  other  would  not  vitiate  the  en-
 quiry?  (Interruption).

 SHRI  SAMAR  GUHA:  Sir,  he  re-
 ferred  to  that  gentleman  being  re-
 ferred  to  by  the  Minister.  It  should
 be  expunged.

 MR.  DEPUTY-SPEAKER:  No,  no.
 There  are  certain  rules  for  expunc-
 tion.  Mr.  Bosu.

 SHRI  JYOTIRMOY  BOSU:  I
 would  like  to  put  one  simple  ques-
 tion.  This  whole  thing  has  been
 going  on  for  the  last  several  years,
 particularly  a  year  and  a  half;  a
 vast  establishment  of  the  CBI  is  sit-
 ing  here;  a  huge  body  of  over  Rs.  00
 crores.  It  is  watching  us,  intelligence
 and  all  that.  Tell  us,  did  you  have
 any  prior  information  about  the  mis-
 deeds.

 SHRI  PILOO  MODY:  I  am  _  con-
 strained  to  say  that  the  Government
 has  decided  in  its  unwisdom  to  put
 a  blanket  over  this  whole  affair.  I
 am  not  at  all  satisfied.  This  debate
 was  scheduled  for  the  last  Saturday.
 Since  then  it  was  postponed  to  this
 Monday,  and  they  have  had  plenty
 of  time  to  come  forward  with  some
 positive  action  that  they  were  going
 to  take  in  respect  of  all  this  that  has
 been  going  on  for  months  on  end.

 Today,  after  all  this  debate,  he
 comes  up  and  says,  “We  are  looking
 into  evervthing.  It  is  a  200-page  re-
 port.  It  hag  not  been  seen,  and  we
 will  examine  it.’  I  do  not  think  it
 is  satisfactory  at  all.

 i60

 Therefore,  I  have  come  to  the  con-
 clusion  that  the  Government  does
 not  want  to  do  anything  about  it,
 and  it  is  giving  an  excuse  for  doing
 this  sort  of  thing.  I  am  not  surpris-
 ed.  And  the  House  could  have  been
 adjourned  last  Saturday  itself.  (In-
 terruptions),

 MR.  DEPUTY-SPEAKER:  Order,
 please.  You  may  be  surprised;  you
 may  not  be  surprised.  It  does  not
 matter.
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 श्री  जगन्नाथ  राब  जोशी  :  खाली  गती  बेंग्ज़

 की  कीमत  वसूल  न  करके  जो  प्चीस  करोड़  का

 घाटा  अभी  तक  हुआ  है  और  उसके  बारे  में

 उन्होंने  आप  से  इजाज़त  मांगी  है,  तो  में  जानना

 चाहता  हूं  कि  इस  विषय  में  पहले  व्यवस्था

 क्या  थी  ?

 SHRI  SHYAMNANDAN  MISH-
 KA:  The  net  impression  that  one
 gets  after  this  debate  is  that  al-
 though  some  serious  charges  and
 allegations  have  been  made,  the
 Government  ig  not  in  a  position  to
 reply  to  those  allegations  and  char-
 ges  at  the  moment.  It  is  not  as  if
 these  charges  and  allegations  have
 been  flung  at  the  Government  all  too
 suddenly.  They  have  been  there  for
 a  long  time.  Why  has  the  Govern-
 ment  not  chosen  to  reply?  Definite
 charges  have  been  made,  and  why
 is  it  that  the  Government  took
 cover  under  a  blanket  reply  that
 “they  are  considering  the  whole
 matter?”  How  are  you  going  to  be
 satisfied?  With  this  Government
 which  has  been  shielding  corrupt
 people,  how  are  you  going  to  be
 satisfied  that  it  is  going  to  result  in
 any  justice?  (Interruptions).  Let  him
 answer,

 SHRI  SAMAR  GUHA:  The  hon.
 Minister,  in  the  concluding  part  of
 his  speech,  has  given  an  indication
 that  after  going  through  the  preli-
 minary  report  that  he  has  got,  the
 matter  will  be  enquired  into.  I  want
 to  know  what  type  of  enquiry  would
 it  be:  a  high-power  enquiry,  or  a
 judicial  enquiry  or  some  _  depart-
 mental  enquiry.  What  type  of  en-
 quiry  would  it  be?
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 श्री  साधू  राम  :  जिस  वक्‍त  रिफ्यूजी  भाई  आए
 थे  और  का रपोरेशन  को  कैबिनेट  की  तरफ  से  डायरे-

 क्टिव  दिया  गया  था  तो  क्या  यह  सही  है  कि  यह  कहा
 गया  था  कि  अनाज  को  अधिक  कीमत  में  खरीदें

 यथा  जल्दी  इस  काम  को  करे  ?  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Do  you
 want  to  say  anything  in  reply?

 SHRI  F.  A.  AHMED:  No.

 AN  HON.  MEMBER:  He  has  al-
 ready  replied,

 MR.  DEPUTY-SPEAKER:  He
 does  not  have  anything  to  say  in
 reply  (Interruptions).  Order,
 please.  He  does  not  have  anything
 to  reply.

 I  have  been  listening  to  you  all.
 Would  you  kindly  listen  to  me,  five
 or  six  sentences?  We  have  come  to
 the  end  of  the  session.  I  think  we
 have  had  a  good  session.  We  have
 had  some  storms.  I  am  an  optimist.
 I  believe  in  the  future  of  India  and
 I  think  these  storms  are  reflected  of
 the  vigour  of  Indian  democracy.
 But  we  have  also  been  able  to  con-
 trol  those  storms.  That  shows  the
 maturity  and  strength  of  Indian  de-
 mocracy.

 May  I  thank  all  the  hon.  Members
 for  the  very  good  contribution  they
 have  made  and  I  bid  them  good-bye.
 God  speed  and  au  revoir.  The  House
 stands  adjourned  sine  die,

 8.42  hrs.

 The  Lok  Sabha
 oe

 adjourned  sine
 ie.


